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) Heard Mr.Je.Le.Sarkar for the appli-
cant(unlisted). ,

Prima facié the denial of TA appears
to us "nngu?*%ii&e@.',"rhe question need
scrutiny’ the order,dated
26th December 1995, Mr. arkar states
that it was received on 10-1-96. Unfor-
tunately the application is moved todaysf
‘bsaving no time to issue notice to the °

. respondents for any interim relief or
*for extension of joining time beyond

"22-1-9‘6. We hawe however do notpreclude

thmm for: requesting direct&as, to
the authority which has issued the —
impugned order to permit the members

to join little late. This however is not
our judicial directions,

The Union has raised a wide questior
about correctness of the reason for
reduction of workload in the Northeasterr
Region. Issue notice to the respondents
to show cause as to why the 0.A. be not
admitted and su LWj.m;emm relief as
may be aensid ~justify may not be
granted. Returnable on 6=2-96, Liberty
to applicant to get the notices issued
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19-1-96 by apbed post at applicant‘s cost if 80

desired.
Mr.Sarkar to. reove office objec-
: ,«ﬁﬂf%;; povE o ‘?f "._. tio§5w1tﬁ1n two weeks due to amend, ' «
YR A% /17%&¢4?/4’¥7%'_ .+ |MreG.Sharma AdAl.C.G.5.Co seeks to appear

'for the respondents. Apperance is noted.

e N Howevet notices to be issued directly to |

| /é14}¢~4_gxczy yv~g\ 5 the respondents.
"9-7/‘/;‘ L, L ?rw—-—u ‘-.\ \,\ » . ‘ ]
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_ Member .. - Vice=Chairman
2 im | - |

6=2=96 B Mr.J.L.Sarkar and Mr.M.Chanda for

the applicant are present. Mr.G.Sharma
Addl.C.G.s.C. for the respondents.
1 Adjourned for admission on 13-2-96

before Division Bench. ,
€ - . —

. . : | . Member
) ~ B - L
‘ . . y
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'13~2—95 Mr.JsLeSarkar for the applicant.
N S . Mro%,Sharma Addl.C.G.S.C. for respondent’
- o - . iMr.R.,fizxxmm, Saran, Scientific Officer-SE
v . = N B Deptt. of Atomic Energy, Shlllong-ll is
‘ ' - present, Mr.G.Sarma Addle+CeBGeS.Co OPPOSes
the application on the ground that ‘clause 2
. . . 4(d) of annexure, 4 = clearly provides that
o~ | - I7.A.4s not adm;gsiblé; Mr.Saran additionall
o K stated that ‘the applicants are provided
gmplbyﬁent where workgis available to avoic
..+ I'retrenchment on humanatarian ground and
‘ ot "f . | therefore the claim for TeA. cannot be
..{‘; o 7 . legally made in view of the condition of
‘ ' . the temporary status. .-
‘ S ’ , o xr.Sarkar stated that in the light
.o . | of our 'observation dated 19~1-=96 the
joining time has beén-extended. The only
| question then survives'is relating to
entitlement of TeAe. ‘ ‘
The O.A. is admitted. Issue Notice to

. K
Respondents. 8 weeks for Written Statement

I ':O)]f;
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O.A. adjourned to 03-04=«96, } :
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 lpy on pppticabien -

éuﬁbbA.Q7 gf<o-) ‘ ‘ 30.4.96 Learned - Addl.C.G.S.C Mr G.Sarma i

o< . present ~ for the respondents. Writter

N AV -
: R /o 9Q§ statement has been submitted. Case ready
> . )}— H v Ll - :
W (/ ol - o> S -~ for hearing.

List for hearing on 10.6.96.

%o o o -
15.£L'Z%’ ' oo ' S ‘ | Meméér
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10.6.96 Learned counsel Mr. M.Chanda for the applice
S S}yd%?wv%[LLfguL, . Mr. G.Sarma, Addl. C.G.S.C. for the respondf
K (- ) . ' N - o - . ’

Written statement have been submitted. Case,

ready for hearing.

| %/ List onl0.7.96 for héaring. _ |

M(brr?é A/ : ~ J , [

e N b

: ,ZAVégléAszl— C9é492é ‘2eﬂyle/ | Member'(J)  Member A) | ’
| ' o tra B

1047496 Mr. G.Sarma, Addl. CeG.&:b. for
~ the® respondente,

List for hear.ing on 7.8.96.
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18.3.9

«11/96

~ Learned counsel Mr.Ms“handa for .the
applicant. Learned Addl.c GeSeCo Mr.G.
sarma for the reSpondents.
" Mr.M.handa submits rejoinder and-
copy thereof- served on learned Agdl.
CeGeSeCo Mr.Go armae
List for hearing on 5~9-96.

‘Member

-

Learned counsel Mr.M.Chanda for the
applicant. Learned addl.c. G 5. Cv Mr.G.Sarma

for the respondents. AN

List for hearing on 4-10~96.l

Member

IS B
Mr.Me.Chanda for the appllcant.,
List for hearing on 26-11~95.,

N ‘ N

- ‘ '

The ' case it

7 is ready for heéring. List
for hearing on 2.5.97.
/A?/53‘7§P €2¥%£L//,/’
Member - Vice-Chairman
i\{em of DLPPQGUM’IZCQ nkm
oqﬁf rer gidauﬁ ! 2.5.97
N =297 Left over. List on 18.6.1997 for
dC: hearing. ' -

/4/9'
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Vi¢ce-Chairman
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‘adjournment. is granted.

o

‘Member

o

Member

Learned coﬁﬁsel MraM Chanda
submits that Mr.J.L. Sarkar ceunsel for
the applicant x&s in-charge of thls case

S 0uAe 11/96

"15 indisposed. and there;oreg he prays

for short adJournment@ Mr.Ge.Sarma Addl.

CeG+S.C. has no objection, if short

Prayer allowed<
List on 1-7-97 for hearinge

Vice~Chairman

"

~

Left ever. List for hearing on

S

- Vice=Chairman

25~8-97o. :

e

Case is othcrw1se ready for hearinq@

Let this case be 1lsted for hearlng on-
o 11 12~97e '

e

Vice~Chairman

§ .

Case is sxk ready for hearing. Let

this case be listed for hearing on -

15‘2‘989

b

-Vice~Chairman -
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_ho. objection.

Member

'learned counsel for the applicant,

The case 1s otherwise ready

for hearing.
128.5.98.

AN

Member . Vice-Chairman

List it for hearing on

be ilsted
“hearing alongw1th other 81m11ar matters
on 4.6.98. N

Let thls case tor

4

%M» /ézé“ ‘. 99
74\/.?\.

B

Mr M.Chanda;learned counsel for the
applicant prays for a short adjournment
Mr G.Sarma,learned Addl.C.5.8.C has
no objection. Prayer allowed.

List on 3.7.98 for hearing.

i s |
A

Member Vice-Chairman
On tHe prayer of Mr G. Sarma,
learned Addl. C.G.S.C., ﬂthe case 1is
adjourned for.two weeks. Mr J.L. Sarkar,

has
List it on 21.7.98.

be_

Member Vice-Chairman
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Notes of the Registry: . |..Date ! - Order of the mbunah
21.7.98 Oon the prayer of the Mr J.L.
Sarkar, learned  counsel for - the
¢7¥-. applicant, this case is adjourned till
0 28.7.98.
i | Mé%%:;' Vice-Chairman
nkm | j
' £¥§
o
128.7.98 Cn the prayer of Mr M.Chanda,learned
0. & Y counsel for the applicant the case is
- T = _ ad journed to 17.8.98.
| ) ;/ |
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31.8.98

pg

o

17.8.98 |}

Member Vice~Chairman
, On the prayer of Mr. S.Ali,
learned sr.c.G.s.cC. this case is

adjourned till 31.8.98.

List on 31.8.98.

Member Vice-Chairman

On the prayer of Mr G. Sarma.learne¢
Addl.c G.S.C the case is adjourned to
14.9 98 for taking 1nstructions.

Member Vice~Chairma

14.9.98

Mr G.Sarma,learned Addl.C.G.S.C
submits that?#ha adtempt shall be made
tc settle the matter and prays for ad jou-

rnment.

Z%ii/?n 2.11.1998 for h ing.
MemBer §;§2¥§;l§;ﬁﬁﬁf
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2.11.98| Division Bench is not available.
List on 25s11.98 for hearing.
bo__
| Member__
m * )
225.11.98: Present: Hon'ble Mr Justice D.N.’Earuah
. , Viqe-Chairma
Hoﬁ'ble Mr GLL. Sanglyine,
Administrative Member
: On the prayer pf Mr J.L. Sarkar,
lea?ned‘ counsel for |the applicant the -
case is adjourned till 1.12.98.
Member >' Vice—Ch;é;;;;'
nkm §
St |
1.12.98 | On the prayer of Mr. J.L.Sarkar,
learned counsel pppearing on  behalf
of the applicants [the case is adjourned
till 28.12.1998.
Fix it on 28.12.98.
L trd
& 4
[ o0t
‘;28.12.9E . . On the p ayer of Mr
" learned Addl.
.adjourned till 6/.1.1999.
‘Member
nkm | ﬂ
gj %
\ >\
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Heard learned counsel for the

parties. Hearing concluded. Judgement

delivered in - the open court, kept in

separate’ sheets. '~ The  application is

- disposed of. No order as to costs.

Member Vice-Chairman
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0.A. No. 11 of 1996

6.1.1999

Date of decision _ ©°:1.1999
North Bastern Region Atomic Minerals PETITIONER(S)
Workers' Union & Qrs. ‘ ’
Mr;mM“CE§q§%~m_,v,mm“_?wdanma | - ALDVQOCATE FOR THE
o _ . ’ ' PETITIONER(S)
VERSUS
Unlon of India & Ors. ' : "RESPONDENT(S)
e ee rme eimom e 4 R Ry T e . /'
i
’Mr. B.C. Pathak, Addl €.G.s.cC. - ‘ ADVOCATE FOR THE
,  RESPONGENT (S)

THE HON'BLE MR. JUSTICE D N.BARUAH, VICE*LHAIRMAN.

THE HON'BLE ' SHRI G.L.SANGLYINE, ADMINISTRATIVE MEMBER.

1. Whether Reporters of looal papers may be allowed
to-see the Judgement? :

2, . To be referred to the Reporter or not?

- 1

3. Whether their Lordships wish to see the fair
copy of the Judgement?

1

4, Whether the Judgement is to be circulated to
: the -other Benches?

\:

: Judgemenf'delivered by Hon'ble Vice-Chairman.

€



CENTRAI, ADMINISTRATIVE TRIBUNAL \)l/
GUWAHATT BENCH

Original Application No. 11 of 1996.

Date of Decision: This the 6th day of January,1999.

Hon'ble Mr. Justice D.N.Baruah, Vice—Chairman._

Hon'ble Shri G.L.Sanglyine,-Adminisrative Member.

l.

North Eastern Region Atomic

Minerals Workers' Union,

Regd. No. 79 dated 19.5.92,
Affiliated to Regional Co-ordination
Committee, A.M.D. Complex, _

P.0. Assam Rifles, Nongmynsong,
Shillong-793011.

Shri Nandan Shah,

S/o Late Tara Shah,
resident of Nongmynsong,

- General Secretary,

North Eastern Region Atomic Minerals
Workers' Union, A.M.D.Complex,

P.0. Assam Rifles, Nongmynsong,
Shillong.

Sri Gopal Rai,

Son of late Tiken Rai

resident of Nongmynsong,
President, North Eastern Region

"Atomic Minral Workers' Union,

A.M.D. Complex, P.O. Assam Rifles,
Nongmynsong,Shillong ...Applicants

By Advocate Mr. M.Chanda.

-versus-

Union of India, though the Secretary
to the Govt. of India,

Deptt. of Atdmid»Energy,
New Delhi.

The Chairman,
Atomic Energy Commission,
Bombay '

The Chief Administrative and

Accounts Officer, Deptt. of Atomic Energy,
Atomic Minerals Division,

Hyderabad-6.
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4, ' The Regional Director,
’ Govt. of India, '

Deptt. of Atomic Energy,

Atomic Minerals Division,

North Eastern Region ,

Shillong Respondents

By Advocate Mr. B.S. Basumatary, Addl. C.G.S.C.
ORDER

BARUAH J.(V.C.).

This applicétion has been filed by an Associa-
tion4 namely/ North ‘Eastern Atomic Mineral Workers'
Union‘v alongwith £he President of the said Union
and one affected person.

2, | The griévanée of the applicantg is that
the applicant Nos. 2 and 3 had been transferred
to Hyderabad not in the interest of public service

but for an oblique purpose. In paragraph IV of the

written statement the respondents have stated that

- the transfer was necessary as certain projects had

already ‘been closed down and there was dearth of

casual worker and in order to help these applicants

‘some of the members of the applicants Union have’

been transferred to Hyderabad. However, . the_ same

has been disputed by the counsel of thé applicant.

3. We have heard  Mr. Chanda, learned éounsel

appearing on behalf of the applicant and Mr. B.C.Patha%,
learned >Addl. C.G.S.C; Mr. Chanda ‘'submits that the

transfer was by way of punishment. In fact, immediately

after the transfer of the appliqants) certaih workers

- : \
of casual nature had~ been brought in their place from

sbl// ' | Contd...
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other region. According to Mr. Chanda, it is sufficient to
indicate that the transfers had been made for oblique
purpose. Oﬁ the other Hand Mr. Pathak submits that this is
not true. In fact, certain projects have been closed and
the labourers working there became surplus, instead of
retrenchment of fhose workers they have been accommodated

by way of transfer.

. On hearing the counsel for the parties we
dispose of this application with a direction if a
representaiion is filed within 15 days from today giving
details of their grievances to the respondents, the
fespondenfs shall consider the same and dispose of the
same by a reasoned order within two months thereafter. It
is also_directea that if the applicants seek any personal
hearing, that may also be granted by the respondents
before taking any decision. The respondents shall also
consider the claim of tﬁe applicants for TA/DA as per
rules.

Considering the facts and circumstances of the

case, we, however make no order as to costs.

[ M
(G.L.SANGLY
Administra

E) (D.N.BARUAH)
ve Member . Vice-Chairman
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aAn Ap;ﬁlication under Section 19 of the
" Administrative Tribunals Act, 1985,

0.A. No. _ || /9@

N. 2. R. A M buwov/f
Sri Gopal Ral & Ors.

Vs.

Union of India & Ors.
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Particulars of the Applicants :

North Eastern Region Atomic

Minerals ‘WorkevUnion,

Regd. No. 79 déted 18.5.92,

Affiliated to Regional Co=-Ordination Committee
A.M.D. Complex,

P;O.Assam'Rifles,-NongmynSong

Shillong=-793011

Sri Nandan Shah

S/o Late Tara Shah

resident of Nongmynsong

General éecretary

North Eastern Region Atomic

NM@neral Workers Uhion,

A.M.D. Compdex,
P.0. Assam Rifles, Nongmynsong,

i

Sri Gopal Rai,
7 Co

Son of late Tiken Rai

- résident of Nongmynsong

President,North Eastern Region Atomic

" Mineral Workers Union,

A;M.D. Cdmplex, P.0, Assam Rifles,
Nongmynsong,

Shillong - ee. o Applicants

Particulars of the Respondents

Union of India, through the Secretary
to the Govt. of India,

Deptt. of Atomic Energy, Ministry of
New Delhi

Contd...P/3
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2. | The Chairman
Atomic Energy Commission
Bombay
3. The Chief Administrative and Accounts Officer,

Govt, of India, Deptt. of Atomic Energy,

Atomic Minerals Pivision

5

Hyderabad=6

4, The Regional DPirector,
Govt. of India
Deptt. of Atomic Energy
Atomic Minerals Division,
North Eastern Region | ’

Shillong ' v e.s... Respondents

3. Particulars for which this application is made.

This application is made against the Office Order
issued under letter No. AMD-19/15/93-~95 - Adm,IV (Vo. IIT)
dated 20.12.95 whereby 5 members of the Association who

e

are working as casual Labourer (temporary status) are being
. »

transferred to Atomic Minerals Division (in short AMD),

AMD Complex, Begumpet, Hyderabad for further assignment
vwithend” o

in C II Group with stating any details as regard the

new assignment at Hyderabad and also without stating any

details as regard the terms and conditions of service in

the new assignment and also without stating any details

regarding what would be seniority position in the new

assignment in the event of transfer is effected and akso

Contd...P/4
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also against the clause II of:the order dated 20.12.95
where it is stated that no travelling allowance ®X®ExR¥X. is
#x® entitled to the members of the Association who are

now under order §f Transfer for further assignment at

Hyderabad from the AMD Shillong.

4, Limitation

That the applicants declare that this application
is within the limitation prescribed under Section 21 of

the Administrative Tribunals Act, 1985,
5. Jurisdigtion
That the applicants declare that the subject matter

of this application is within the Jurisdiction of this

Hon'ble Tribunzl.

6. Facts of the case
. 6a1 That the applicants are citizens of India and as

such, they are entitled to all the rights, protections and

privileges as guaranteed uncer the Constitution of India.

6.2 _‘That théf appplicant No. 1 is the Registered Union
of casual Labourers (Temporary Status) serving under the
Govt. éf India, Deptt. of Atomic Energy, Atomic Minerals
Division,:Shillong. They are altogether 123 members of the
said Association/Union. The applicant No. 2 is the President
of the said Association/Union and serving as casual Labourer
(tempofa&y status) and applicant No. 3 is the General
Secretary of the said Association/Union'who is also serving

as casual labourer (temporary status) under the Department

COntdo * .P/S

e
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of Atomic Energy, Atomic Minerals Pivision, Shillong. That
all the members of the said association are serving as
casual labourers (temporary status) and posted in different

7 (R

places in the North Eastern RegioqA19BO onwards and they
joined on different dates in the department of Atomic
Energy, Atomic Minerals Division, Shillong. *he said

- o
Associatiin/Union was formed/;e the object to look after

~N

the service conditions and welfare of the casual labourers
serving under the department of Atomic Energy, Atomic Mineral:

Division. The said association/Union wax is registered under

the relevant Trade Union Act, in the year 1992,

6.3 That members of thé Association/Union are entrustedcwf
different permanent natuve of jobs and they are working for
a considerakly long period continuously without any break
and they are granted temporary status in terms of the
scheme issued by the Department of Pérsonnel,XHQXaninXxga
Govt. OFf India_ﬁnder Cffice Memorandum No. 41015/2/90-
Estt(C) dt. 10.9.93 and the temporary status is granted
with effect from September 1993 to ail the members of the
aforesaid association/union and they are a-lso granted

regular pay scale of R, 750~940 with the benefit of increment:

and other allowances.

Acopy of the O,M. No. AMD/Accts/VII/93-95 dt.
.6.95 whereby the payments and other terms and conditions
of the casual labourers (temporary status holders) regulated

ig annexed as Annexure=1.

6.4 That while the applicants are serving under the
Department of Automic Energy, Atomic Minerals Pivision,

Shillong and posted in different places in the Harth Eastern

Contd...p/6
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after granting of temporary status all of a sudden the
Chief Administrative Officer, Bovt. of India, Department
of Atomic Energy, Atomic Minerals Division, Hyderabad under
:the impugned letter No. AMD/19/15/93-Adm.IV(Vol.III)

dt. 20.12.95 are directed to report for further assignment
to the Assistant Personnel Officer (Admn.-IV) Atomic
Minerals Divisiqn (AMD) Complex, Begumpet, Hyderabad if
the apﬁlicants are interested to continue in the Atomic
Energy, Atomic Minerals Division as casual labourers
(temporary status) and it iskalso further stated in the
said impugned order that if they are interested they
should contanct for further assignment under C II Grop,
AMD within 22nd January, 1996 in terms of Caluse 1 of
temporary status. Zmxxkkz This impugned order is issued

in respect of 5 members of the said association namely:

Z&JW’JL xwufch

1. Sri Gopal Rai, R RN
2t =L~ 0oy,
2. Sri Joseph Murmu Mew g eg
3. Sri Parimal DPuytta Tt (g9 q
4. Eri Sunil Mahato : 5 -2 -15¢q
5. Sri Bipin Kumar Singh Ao~k -igg o

Although the order is issued in respect of the 5 members
of the Association who are serving as casual labourers
(temporary status) but is is apprehended that the respon-
dents is likeiy to issugﬁin,:gsﬁect of other members of
the said Association. Be it stated that works for which

initially they were engaged are still available under the

atomic Mineral DlVl“lon, Shillong, there is no chance of

- tathaasiuo

exertien of the said work. But most surprisingly it is

Contd...p/7



A

stated in the impugﬁed order that (due to reduction in
workload)at the North Eastern %egion there is no gainful
employment in that area therefore they are to report for
further assignment in Atomic Minerals Pivision, Hyderabad.
| The impugned order also issued in respéct of the President
North gastern Region Atomic Minerals Workers Union, who is
the Ch;ef Executive (office bearer) of the said Association.
In this connection it may be stated that the said Association
has been pressing hard for regularisation of their services
since the date of their appointment vide their charter of
demands issued under No. AMD/NER/1/173/92-adm dt. 13.1.93
(Annexure 2) followed by several subsequent reminders, the
latest of which is dated 5.1.96 annexed as (Annexure-3) but
the respondents instead of mitigating their’genuine demands,
unleasted unfair means with an ulterior motive to frustrate
the Union activities and carefully adopted the present
vindictive nature represive measures by resorting to transfer
the casual labourers from one region to another region without
any prior notice and it is also apprehended by the applicants
that some more members of the said assocliation in same manner
are also likely to be transferred from thés region to other
regions on the alleged ground of 'reduction of‘workload!
Therefore the impugned order of transfer is liable to be set
aside in the interest of justice. It is further stated here that
the impugned orders were received by the applicants on 10.1.96

like a bolt from the blue.

6.5 That most surprisingly the respondents have ddded

the cdause in the impugned order dt. 20.12.95 where it is
stated that the member of the association who are now directed
to report for further assignment at Hyderabad are not entitled
to T.g. for joining the new place of posting including the

joining time. The relevant portion of the letter dated 20.12.95

Cﬁ&‘“& Contd...P/8
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"Due to reduction in workload at North 8astern

Reglon, there is no gainful employment in that area
where you are posted at as Casual Labourer(Temporary
Status), you are advised to pProceed and report to
Assistant Personnel Officer, Begumpet, Hyderabad

for further assignments in CII Group AMD (Camp :K.K.
Thanda) immediately but in no case later than 22.1.96
'in terms of cdause (i) of your temporary status letter

No. AMD/19/15/93~-Adm.IV dated 04.10.1993.

2. You are not entitled for T.**. for joining the
new place of posting. Transit period will be treated

as leave due and admissible".

Thérafore the clause incorporate in 2nd pParagraph of the =
limpugned order dated 20.12.95 with the~sole intention to
deprive the legitimate claim and benefitf of Travelling
Allowance td the applicants which they are legally entitled
'for.in ?he event of their transfer andg posting to a different
Station/Region in the public interest. Moreover the applicant
are a very low paid casual labourers, it is very difficult

on their part even to carry out the transfer and posting

order without drawing the advance of T.A,

6.6 That the applicant however beg to state that the
casual labourers who are recruitted locally are not liable
to be transferred to any other station/region as they are
recruited on the basis of local requirement of work. However
if the work is not actually available in thét event the
applicants are ready to carry out the order of transfer and
posting to other reéion but in the instant case work is

available in the N.E. region but the applicants are beéing

Contd. .P/9
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transferréd +tc other region due to +hete legitimate
demand# of regularisation of services. Therefore the
decision of the respondents is whimsical, illegal,
arbitrary and unfair.

Copfies of the impugned orders dt. 20.12,95 are

&,
annexed as Annexfure 4a,4b,4c,4d respectively.

6.7 That the res?ondents have intentionally did not

give reasonable time to the members ofthe association who
are directed to report to Hyderabad for their joining for
further assignment. Be it stated ﬁhat all the applicants are
working in the lowest cadre in th? grade of casual workers
and they are having number of dependents. Therefore the
decision of transfer to a different region is highly o
arbitrary andbunfair when the works are available in the
N.E. Region. The respondents alsovought to have given

a reasonable time if there is actual%;dearth of availability

of work in the N.E. Region.

6.8 . That the applicants beg to étate that they are
serving as Casual labourers with a meagre income therefore
it ié extrémely difficult on their part to move on transfer
to any other_plaée other than NER and it is also difficult
to maintain se-meintain two separate establishmenty with
this meagre income. Therefore the respondents be directed
to allow them to continue in th@ existing place of duties
till their regularisation and the impugned order of

transfer be set aside and cuashed.

Contd...P/10
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6.9 That the applicants beg to state that is not specificall

stated in the, impugned order if they are transferred and
posted to Hyd qabad in that ¢lent whether the seniority of the

originatinqkj uld be maintained or not and the respondents have .

also kept the'applicant in dark as regard the status and terms .
and conditions in the proposed new assignment at Hyderabad.
Therefore this is also required to be clarified by‘the réspon-.
dents in the event of their transfer and posting to Hyderabad

is implemented.

6.10 That this application is made bonafide and for the

camse of justice.

7 Reliefs sought for :

Under the facts and circumstances as stated above, the Py

applicants pray for the following relief :

1, That xk%s the impugned order issued under letter No.
AMD=~19/15/93-Am. IV (Vol.II) dated 20.12.95{annexure-#)

be set aside and quashed.

2. That the respondents be directed to retain the 5§

members 'of the association who are now under order
of transfer to Hyderabad in terims of order dated
20.12.95 and to aliow to continue as casual labourer

(Temporary Status) in their present place of posting.

3. That ¥KEXrxxXransfsrxxInNAXposEinxxis the Hon'ble Tribuna
be pleased to declare that the 5 members of the

Association are entitled to draw T.A. in the event of

thelr transfers and posting to Hyderab;é.

Contd..P/11
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5.
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That xhz if the Hon'ble Tribunal hold that the
applicants are required to be transferred and
poasted at Hyderabad in terms of order dated

20.12.95 in that event a reasonablevtime for

joining at Hyderabagﬂgg_bg granted including

e e

“joining time.

To Pass any other order or order as deemed fit

and proper un the facts and circumstances stated

above, .

above

The f&%iﬂwing reliefs are prayed on the following

amongst other

1,

2.

3.

-G R C UND S~

For that the applicants are casual labourer

with temporary status and their engagements

,&ﬁg is made on the basis of local requirement

therefore transfer out of NER is not rermissible

under the law,.

For that suffigcient work is available under the

Atomic Mineral Pivision in the NER therefore
decision of transfer and posting of the applicants
to Hyderasbad in terms of order dt. 20.12.95 is

afbitrary, whimsical,illegal and unfair.

e

For that transfer from one region;another region
in the cadre of casual labourers with temporary
status are entitled to to T.A and other transfer
benefits.

Contd..P/12
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pray for the fellouing interim relief 3

For that transfer of casual labourers with temporary
status ffom one regien te anothar regien causes great
financial hesdships therefore order of transfer and

pesting dt. 20412435 is bad in law,

For that casual labourers serving in ether region are
being redularised and posted in NE region in the
existing vacencies. Therefore the plea of reduction of

worklead is not based en thea factuwal pesition,

For that it is difficult fer the aspplicants te maintaiﬁ
double extablishment as casual labourers with the meagre
income.

For that no reasonable time or epportunity is given te

the 5 members of the asseciation for the transfer and

pasting to Hyderabad.

For that it is not stated in the impugnsd order dated
how
20.32+95 smad the senierity and status would be maintained

in the neuw assignments at Hyderabad,

For that the office bearers is noF liable to be
transferred to other regioen,

For that arbitrapy decision of transfer and pgsting of
the 5 association members is taken with the sole inten-
tion te frustrate the repeated legitimate claims of

applicant for regularisatien of their services,
Foy d” p %W rafi'er  gsmn yfmf., & Jhe PP e

-

Interim Relief sought for 3

During the pendency of the applicatien the applicants

-

Contd..P/13

Cs M



A

1o That the impugned order issued under letter No,

AMD=13/15/93-Adm.I¥(Vel,11) dated 20.12.95 be

)3

stayed till final dispesal of this applicatien,

The above interim relief is prayed on the above

greunds explained in paragreph 7 of this aspplicatien.

9, That the applicants declare that there is ne remedy

under any rule énd the Hen'ble Tribunal is the only remedy.,

104 That the applicants declare that they have not
filed any other application/case against ths impugned

erder te any athef‘Caart or Tribunal,

11, Particulars of 1.,P.0,
Postal Order Ne. s 37—9979 -
Date of Issue : J~(] ~95.

( 1]

Issued from G.P.0, unahati

Payable at $ G.P.0, Guwahati
12. An Index showing particulars of the enclosares is
enclesed.
13. Dacuments

As per Index.

Cs\:
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VERIFICATTION

L R R R T T R T e T = T ey

T, Sri Gopal Rai, son of late Tiken Rai, resident
of Nongmynsong,Shillong and the President of the Registoﬁéd'

Association of Casual labourers in the Atomic Minerals
: 5 |
Division, MBR, Shillong,/one of the applicants in this

application and I am competent to swear this verification

do hereby solemnly affirm and declare that the statements

L;‘\E
made in paragraphs'f - 2 : — are true to my

AL 13

1.
knowledge and those made in paragraphs

are the matters of records derived therefrom which I

‘believe to be true and I have not suppressed any material

fact.

And I sign this verification on this the 18th

-~

day of January, 1996.

>
Signature
FREBSIDEN;
North Eastern Regiona: AtON
Mineral: Work 1< Union,
(Reud. * 74

“Onum\:nson "y e 7930}\



o A 4 Department of fitomic Encrgy Ao — !

Ntomic Minerals Division

] ' 1-149-152-156, Begumpet,.
i o Myderabad — S 116

No:AMD/Accts/VI1/115/95 June B, 1995

Sub: Payment of wages to Casual Labourers on
Temporary status - Reg.
4y .

2 . B . N
In pursuance of instructions contained in
O.M.HNo.91456/72/9ii-Egtt.(C) dated 113.9.92 of MHMMinistry of Per-—
- sonnel, P.G. and Pensions (Department of Peraconnel and Training),

caqual Faboureres af  NAMD have been  conferred with o temporary
status. Coenferment of temporary status on casual labourers
entitles certain benefits such as (i) wages at daily rates w.r.t.
minimum of the pay sEH_ié'bf ‘a’ Group ‘DT official 1ncluding DA,

HRAa,  CCOA % IR (11) increments liii) leave (4v) advances (v)
counting of 01l of service etc. " Thas has mnecessitated mainte-
nance of proper records. However, 1t 15 observed that records in
respect of casual labourers engaqed 1n field uni1ts have not been
;1i\n taitned prapecly.

Z. In order to ensure oprcper maintenance of service
records  and  to achieve uniformity an the matter of oayment of
cwages to causual labourers (tempcorary status), 1t 135 necessary to
define the functions of FAcccunts, Administration and Offa-
cers-Incharge of field units, The following procedure shall  be
fallowed 1n respect of temporary status casual labourers posted
in field units., '

. Dty on and  Respaonsibilities of Officeras-1ncharqe of Field
“Units  under uhom the termponrary astatus casual labourers are

coploved:

.1 The casual labourers even after conferment of temporary
status continue to be casual labcurers only. Their attendance
should be marted in a separate register instead of on muster
rolls. :

>.2 The '<asual labourers may be given one day paid weekly
off after si1: days contirucus worlk, The labourers will be paid
for this PRD unlite in the ca«: cf Daily Rated Casuval UWorlers.
Absence on leave, absence othertige, holidavs (except Z national
holidays 1i.e. Zéth January, 1%th August and Znd October) will
constitute a breal for this purncse, In other words FRD will not
be granted if the labourer goes con leave or is absent or a holi-
day other than T national holidays intervenes the continuous work
of 5131 days.
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2.7 The Nccounts will arvange Lo decpateh Dbs, wage bi‘ls
andyjacquittance rolls in time ‘o tne controlling officers(QIC) of
thé reapective casual labourers, N ecpecaimen acaguittance roll i«
enclosed (Annexure-1). The pavment to the cacuial Tabourers may
Le restricted to the days on whiich they actually performed the
duty, number of days for which leave 15 sanctioned and number of

PRDs (Juty days + leave sanctioned + PRDs). Disbursement of the
wages should be made after deducting the wages for the period of

.absence, calculated as per the per-day wage rate indicated in the

wage bill to avoid overpayment., It may be noted that the amount
payable after deduction may be rounded off to the nearest rupee,
l.e., fifty paise and above rcur=ad to the next higher rupee and
less than fifty paise ignored. The deducted amount shall be
remitted to the Accounts alongwith acquittance every month.

¢

.4 - After disburcement, the OIC shall furnish a monthly
attendance ‘record of all the temporary status casual labourers
working under him to the fccounts Section Ly 1¢5th of every
month positively. The record will contain the details of no. of
days present, absent, leave and PRD. N sprecaimen “"Maonthly Attend-
ance Record" is enclosed (finnesyuyre-11) . This 16 an extract of
the attendance register maintained Ly the. . IToncharge of the unit. A
copy of the monthly attendance recerd shall also be sent to the
Admimistration  for  issue of leave orders  and maintenance of
service records.

-~ "~

S.0 The casual labaurers shal! apply for the leave due and
admissible to them, for thas days ©¢ absence and it will be
reqularised by grant of leave, Ly Liie comperent  authority. in
case, any labourer applies for leave for a short pericd and doeg

not return for duty, the 0OIC shall not release the wages. If the
labourer continues to be absent for more than 7(seven) days, the
OIC shall return the wages to the concerned SPO/AND. The wages
will be paid only after the reqularisation of his absence. Thus
the OIC shall ensure that no over-payment is made.

4, Ditthres andg Reqponsibilitiers 0f Arcounts Sectinn:

4.1 : The Accounts Section shall prepare the wage bills of
the termporary status casual labourers by T0th of every month - on
par with reqular emplovees postecd 1n the field units.

4.C Rates of wages shall also be indicated in the wage
bills. The per-day wage rate shall be 1/21 or 1/72¢4 or 1/2B or
1729 (depending upcn the nurboer of days of the month) of the

gross wages per month of the ¢. ~:rmed labourer.,

4.2 -Recoveries, 1f any, pertaining to the previous month,
shall be effected in the vage b1ll based on the attendance record
received from the OIC. Acccunts shall maintain wage bill
register in  the PER format 1nc:7ating the details of payment,
leave, abrencae ~btoL, tased o the monthiy attendance record

furnished by the 01,
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1.4, Demand drafts towards payment of wages Lo the labourers
-.1all  thereafter be sent to the field units alongwith a copy of
the wage bill and acquittance an duplicate well in  advance «o
that dicbursement of wages tates place on the first working day
of the following month.

4.5 Accounts shall also watch receipt of leave orders {rom
Administration, attendance record, acquittance rolls etc. from
the field units and maintain month-wise records for reference.

9. Duties and Responsibilities of froiristration:

St Ndministration shall  maintain aervice records (in-
cluding leave records) and issue leave orders, annual 1ncrement
certificates and sanctions for pavment of advances whenever
applied faof by the temporary status  casual labourers, The
service bool and leave accoun* will Le maintained in the format
prescribed for reqular employees. ’

5.2 Ndmintstration shall also  furnish particulars of leave
at credit of all labourers of ecach unit to the OIC by Zuth of
every maonth for record and reference. This will help the 0OICs 1n
granting leave to the temporary status casual labourers.

5.2 Un receipt of a caopy of monthly attendance record {rom
field units, adminstration shall! j.eue leave orders forthuwith <o
a5 Lo reach Nccounts by Titth of rvers o month positaively.

6. In 50 far a5 ga,eent 2 owanes (o temporars  statog
casual labourers postoed 1n the (il Headaguarters, Hyderabad and
Reqronal  Headquarters 15 concerned, there will be no change 1n
the  exasting procedurse for preparaticn of muster rolls and pay-
ment of wages, i.e., pavment w1ll Lo made after checting
muster rolls 1n Nccounts, However service records, leave
account etc. by Adminsitration, and ttage bill register etc. by
ﬂccbunt:, 1n respect of temporary statuas casual l abourners posted
in AMD  Hgrs as well as Regional Heasdaouarters will have to be
maintained.

7. This arrangement will come 1nto force v.e.f. June, 1995.
This i1ssues with the approval of Director, AMD.

e 1 —
Encl: Anne:ures [ % 11. ' (N, Srinivasa Rao Ts
Chief Administrative %
To Y}§

Accounts Officer
'\
As per Mailing List wan \Y%

nggﬂ‘ (|%
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\} Nomu FASTERN REGION ATOMIC

MINERALS WORKERS UNION
R Hegd. No. 79 Dated 19.5.92.
AFFILIATED TO REGIONAL CO-ORDIATION ‘COMMITILE fﬂ/
A. M. D. COMPIEX

P.o.- ASSAM RIFLES, NONGMYNSONG.
SHILLONG - 79301/—’;’*\:

’ . \\((, ’_f""" \ .\. :... .0;:.\
Ref No. . ..-ﬂm“{Ne‘l/'}H%/‘n—Mw- s e Y oWate 12490
E¢ ~ 13-4 ¥ '
< 3 ]
) Commumcauon et S /

- Address :-

To
Tve Chnirwmon, .
.Atomic fnex‘zy Comuirsion, Dorhav
Cubte FONWALDING OF CURATTI QF I)'.?!‘-\’?l)"- ADOPYFD IN T'™ ANNUAL GENRFR AL
HODY MEFTING OF 11 NiX APOMIC LIN:ALS WOWLFRS UNION, SPILLONG
PELD ON 2112 92— :

lerprcted "ir,

hMrndly refer tn the ~sove rukjset,

Sir, ar directed, 1 on krtalf of the ell Hembcr of the NER
Atomic Minerals Workers Union, S*illone ruhmit the following DFMANDS
¥rfore you for your kind attanticn ~ud carly rolution, bf our various
reminders, of the pro%lens of t'e¢ “perual workerr of this Dep artaent,
Tris Charter of Denandr was prepared ofter n threadwsre dir cussion
on tre various problms afc focr«l kv the Uasual Workere in various
cadres working in the AHD, NIL 4n £ lart Annu-l General Body Meeting
of our Union which was hrld on 21./2.9% |

: | DEIAND”
1, Ixmrdinte Hegulerication of all catusl workers in reguler porste ip

the rarepective crdrae or t'ey ar~ working,

hel
.

Inerediste payment of Arregr Nnc;r & DA, w,e,f, 2,5,.1986 on the
basic of Mon' hle Supreme Court Julrement or "Fqusl Pay for
Erual dork™ dated ~7/10/fR and ( writ petition No,370) alwm
Implracntetion of varioue cireulsr Jssued vy thr Govt, of India

B

(Finance "enart--nt) apd - Deptt, 1.e, OM-12017/2/88, dt,21/1L/
(n.t.0.).

¢>.\>‘ ®B\‘}J‘



ef NO. coeunennn.

ommunication
ddress :-

2

8.

ORTH EASTERN REGION ATOMIC

.............

— o r———— ———-

49 - S ,4'5;2;1;'..?;{ "

MINERALS WORKERS UNION
Regd. No. 79 Dated 19-5.92. >'7
“AFFILIATED TO REGIONAL CO.ORDIATION COMMITILE

A.M.D. COMPLEX

P.0. - ASSAM RIFLES, HONGMYNSONG.
SHILLONG - 79301

f

i

D(”( !ll"lll...h.l....‘lt‘l'

-/2/-

£6 & ULOI' No,45/95/87-Fd-1, at,27/10/87 rnd N0 /66/3/87-Vig/10148,

1

dt,3/10/89 rorpocéively,

Txtrnrion of Tpecial Duty Allowance to all Cacuzl Workere:

- . N
T e
A e

lrmedlate itplenentation of t*is Dep~rtr-nt=1l Circulsr No AVD/66/3/
87/vir. 19143, dt../10/89 on cla*ciraction of calegory of highly
ski1lrd/rk1110d/ro:i-skillad wnrhere pccolfine to ecrvice TecoTAE
of the wvorkere, .

Grentine of NighiDuty Allowance to Carual workers, ‘

Inmediate cupply of liveriers 1o a1l carfusl wyorkers sc like regular
Group 'C' & 'D' enployser, t
Medical Leave and Medicsl Re-ixbursrrent facilitice to be given

to sll Casual workerrs,

Govt, Holidays sf enjoying ¥v thw Tegzulsr employees of the AMD/NER
mngy also L T ulloweﬂ to enjoy Py =all th cerusnl workere ass peid
Holiday & Noliday Declarrd by the Govt, of Indis under R, 1,Act lai

alro we dnclarod or pald Yolidaﬁfor 211 catrgories of cssual

WOTKFTS - T

@
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miunication ' \ ‘ /,;

e —————

MINERALS WORKERS UNION
Reqd. No. 79 Dated 19.5.92,

ALLILIAILD 10 REGIONAL CO-ORDIATION COMAITTLL
A. M. D. COMPLEX

P.o. - ASSAM RIFLES, PONCMYNSONG i
~ SHILLONG - 79/30’11 SRR

et

-3/~ .
0. Acafaric Yualifiration end p'rcvntnﬁr of Yarks thould br relaxed
to thore Termporary workeres who kave corpleted minisum & yegrs
rervice ot the tire af Tepul-risation in thrir recsprctive csdre,

1a. To winirise th financisl hardrhiv, all Interview/Test ete, for

r/,(b - %nm\,@c"”‘a 2"

N@RTH EAsrrRN REGION ATOMIC #-

- —

'
i
l

Reeularication of froup 'C' »nd 'D' porte clould be hald et AND/RE"

E'8& 1.+, at.“*11llonr only,
11, The HLS, of t*is Union 1s lorated at “r1lony and 1t if duly

rerictered by the Negralaya “tate Lazour Commirsioner under Indien

T Vi Act and 35 cuch Union should br allowed to carry out ite day to

day function a¢ 1like other Union sre functioning in various Central

Govt, Frtoblirhernt, For emooth functioning of the Union Works, this

Union rtould %e provided with 5 Union Room by the AMD gt Shillong

end prrrircion should we accorcded to displsy & Notice Bosrd inside
the Office Complex,

12, Ko Office-Yearers of the Union stould be trancferred from HRS ¢to

,othﬂr ut tion ror dav to day rmooth functioning of the Union Worke,

o



—
p—

#

/
"NORTH EASTERN REGION ATOMIC
. . MINERALS WORKERS UNION
) Hegd. No. 79 Dated 19.5.92,
AFFILIATED 70 R[ﬁG!ONAL CO.ORDIATION COMMITIEE
A.M.D. COMPLEX
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RefNo. oo | /f' "

Communioation { i )
Address ;. ' !

~/4/- ‘ -
Copy to :- ‘

s
—

t-""1, The Dirrctor, AMD, P'yderawac, T

"%« The Criar Adninistrotiye & Accounts Ufficer,
.-'sHD/DAE, UYDEiA:JAD,
*,'3 The Rerionzl Lawour Conmiscinnar, NR, Guwabati (Central),

T*e Union Lawoyr Hinister, Gowt, or I'ndia, New Delhd, -

~
N\ T Regionel Lavour Cormiceinm ry, N, Cuwphaty (Centrael),
. Tre Terional Director, ALD/E'R, Shillong,

\7. The Lawour Cormiraioner, Heghelaya, Shillong,

BJS The feeretary General, Al.AEE,, Co-ordinstion Committes,
Bombay,

. :
8, T-¢g Sreratary Gerneral Confederation of Lentral Govt,

Employees &
Workers, Ney Delhl. pRoy

10, The Gmrrgl Frcrrtgry, &’."C’ COns, EA “hillong,

y .
\1Y, Tte Grery} Secrrtary, C0.C, C.0.Be, Heghalaya, Shillong,

Pl
2, T ho Convener, Sponsoring Cornittse of T U, Meghalaya, Shillong,/

~14. Thy General Fecratary, JCTU & A, “hi1)1on,,
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Ref No. .7, 3(

Communication

. Address :-

99 - - AMM,C%J,%*"

[ JNORTH EASTERN REGION ATOMIC,

MINERALS WORKERS UNION
Regd. No. 79 Dated 19-5.92.
AFFILIATED 70 REGIONAL CO.-ORDIATION COMMITTEE
A. M. D, COMPLEX

P.o. - ASSAM RIFLES, NONGMYNSONG.

1]

N
/

To
Tre Choirman,
Atomic F'nergy Commicsion, Bomhay,

Cuks- FOUWALDING OF CUATTIR OF DEMANDS ADCPYED IN TR ANNUAL GENER AL
BODPY MEFTING OF 117 NER APOMIC MINYALS WORKERS UNION, SHILLONG

PELD ON 12/02/1995, ' -
Ref:- Our letter Mo NERAMWO/9S, deted 20/11/95,
Tiecpected "lir, . o
Kindly refer to the os0ve cubkject,
51r, ar directed, I on ketalf of the all Member of the NER
Atomic Minerols Workers Union, Shillone ruhmit thre following DFMANDS

wrfore you for your kind sttenticn -nd early folution; %y our verilous

reminders, of the prowlewms of t*c “pcual workerr of thig Departnent,

. This Charter of Demandr was prepared after » thread4lsre discussion

on the various provlems arc facrsl, v the CUasual Workers in variour
cadreiworking in the AMD, NME in £t last Annusl General Body Meeting
of our Union which was held on '1'2.03.19'95.

DEMANDT
1, Immodiafe fi'egulanifa'tMn of all camual workere in reguler poste in

the reepective cadre acs ttey ar~ working,

N
.

Isnediate payment of Arrear Wages & D A, w,e.f, 2,5,1986 on the
sasie of Mon' ble Supreme Court Judrement ar "Equal Pay for
Erual Work"™ dated ~7/10/88 and ( writ petition No,370) al®
implrarntation of various circular issued ey the Govt, of India

(Finance '“'r‘pnrt'*rnt.) apd t-i~ Deptt, 1.,e. OM-12017/2/88, dt.21/11]

(\///&’ (n,teo.).
W@\&M

"
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Ref No. ............

Communication
Address :-

V]
.

8.

.

Y {

‘ - 25/- , AMV\A—%M‘-%

MINERALS WORKERS UNION
Regd. No. 79 Dated 19-5-92.

AFFILIATED TO REGIONAL CO-ORDIATION COMMITIEE -
A. M. D, COMPLEX

0.- ASSAM RIFLES, NONGMYNSONG:
SHILLONG - 793011 -7
p A
.'\} .
{ ::', Da‘c seesess sesssbseceasRa Pl

. . "’//
-/9/- V. 7 » ',n'f

86 & DCF Po.45/95/87-°PB -1, dt, 97/10/87 ~nd AMD/66/3/87-Vig/10148,
dt,.3/10/89 respectively,
Txtenrion of Tpecial Duty Allowance to all Cacual Workers (Temp,
Stetus), ‘ .
Iumediéte izplementation of this Departmental Clreular No,AMD/66/3/
87/Vig,19143, dt,3/10/89 on classifaction of category of highly
skilled/ckilled/semi-akillad vorkers accordine to service records
of the workere, .
Grantineg of NighiDuty Allowance to Casual workere,
Immeciate cupply of liveries to sll casual workers ac like regular
Group 'C' & 'D' enmployeer, \
Medical Leave and Medical Re-imdursement facilities tq be given
to 81l Casual workers, |
Govt, Holidays ec enjoying wv the regﬁlpr employees of the AMD/NEBI
may also we allowed to enjoy by all the cssual workers as psid |
Holiday & Holiday Deciarrd sy tre Govt. of India under N.1.,Act may
aleo we declared of paid holidaafor a1l categories of casual
workers (Temnorary Status),
Tumediste instruction of 6 dayiweelk din the cace df Tenporary Statu
workere (Saturday and Sunday s-ould we declared as paid holiday)
ags per circular No,"PB-1, dated 5,6,21 and MD/19/15/93=-Adn,
dt,4/10/93, N
@AM/ o (p.t.o.).
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" NORTH EASTERN REGION ATOMIC | .

MINERALS WORKERS UNION
Regd. No. 79 Dated 19.5.92.

AFFILIAIED 1O RLGIONAL CO-ORDIATION COMMITTELE
A. M. D. COMPLEX
P.0.- ASSAM RIFLES, NONGMYNSONG R

SHILLONG - 793dg-~ - 2%\ -
e o 'J”_, \ !
(lr"- ‘Q \? :\‘ .
RCINO. R L D ’! :‘ ’_: a’e sesssae 00040000800 000000 !
| b )
Communication kv}z. / / '
Address :- N e

-/3/- \.r\:\\ ”"_‘)” t

10. Acadamic Yualification and prsrcentees of Marks should be relaxed
to thore Temporary workers whro have completed minimum 6 years

cervice at the time 2of Tierulsrisation in their respective cadre,

| 111, To winimise tn financlal hardshjp, all Interview/Tert ete, for

|
Regulariration of Group 'C' »nd 'D' poste should be held at AMD/NER, L

HYES 1,~, at Shillony only, !
12, The HUBS, of this Union is located at “billone and it is duly
registered #y the Meghalaya “tate Lasour Commissioner under Indian ;

T U, Act and as such Union should e allowed to carry out its day to |

day function as 1like other Union gre functioning'in various Central !

Govt, Fstablicshment, For smooth functioning of the Union Works, this,

Union stould e provided with 2 Union Room wy the AMD gt Shillong
and prrrircion should e accorded to displsy a Notice Board inside
the Office Complex,
13, No Office-earers of the Union stould we trancferred from HWRS to
_ her Stetion for day to day emooth functioning of the Union Works,
\dﬁf/gzr the interest of the Department, if any Téiporary Status Workers |
1f to we tranrferred from one Station to.anothpr, the AMD should ;

provicde all facilities to him,
15, Kulang Village ic one of the field area operation of the AMD/RER

in the Weset Khaei H11ls and th~ area is Malgria prona. and the

o ettt
. e = a——p——

workers should be given treatment and provide with all safety

Reasures, ) 9 - '
- (p.t.o,)
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VN@RTH FASTERN REGION ATOMICY

’,

Ref No. ..........

Communioation
' Address :-

Copy to :~
t—"1, The
Y2, The

Dir@ctor'

MINERALS WORKERS UNION

Regd, No. 79 Dated 19.5.92,
AFFILIATED T0 REGIONAL CO.ORDIATION COMMITTEE

A. M. D. COMPLEX

SHILLONG - 793011

~/4/- Yo

 AMD, N'yderabwad,

Chirf Administrative & accounte

AMD/DAE , HYDERA3AD

‘/\/3. The
AL T
& T

v 6, Tre

-~

Regional Lawour Commicriomne r, NiRk,

P.o.- ASSAM RIFLES, NONGMYNSONG.

et :
STOATINC dp. N
-

2

N ‘
"‘; .'(: .Da’c AR R Y]
‘\

ssascnesvsasasse

Offtcer,

Rerional Lavour Commissioner, NFR, Guwabati (Central).
Unlon Labour Minister, Gowt, of India, New Delhi,

G uwahati (Centrel),

feglonal Director, AMD/N"R, Shillong,

‘\7%. The Lahour Commiraioner, Megholaya, Shillong,

8 The Fecretary Ceneral, A.I.A.E
Bombay,

/!

~9, T"e

\/16. T he

\l/{.T ke

227 T he

. _ \La/r hx
Sikle—"14, The

80/156—15,The Raitor,

%296 L6 1 e Fditor,

75///

T/ IIA{/

--l. 5

Secretary G r\noral
Workers, New Delh

General

General

Secretsry, RCC, CON3,

.".pm‘etary’ JCTU & A,

Editor, Shillong Tiner; ,
T he Q«=nt::lm~1 Guwahati°

NQM Brart; 1alimy -

17, Tre Fditor, Telegraph, Calcuttay .

7 18, The Rditor, The Guarcian, Shillong;
19, The Tditor, Tre Statecmm y Calcutta

>
W’&%‘J ‘_

NIR,

o
o
o
u
9
(&
5
g

By Co-ordinstion Committee,

hillong,

General Becretary, C0-L, C.0RBe, Meghalaya, Shillong,

Convener, Sponsoring Committse of T U, Meghalaya, Shillong,y,

“hillong,

ES‘\CX‘\E)CVV\\ (;\J\£T2x\\ob<\ -IE;i 0£>ES

for favour of publication,

Sodmibavad \ndugw o Atea ,
Ao\ vad 20l V10 uP

Jco oc_1_ (oes 3‘“‘0"‘})
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i Confederation of Centrgl Govt, Employees &t
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Communication M
Address :- Lo
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' NORTH EASTERN REGION ATOMIC ¥

MINERALS WORKERS UNION
Regd. No. 79 Dated 19-5.92.

AFFILIATED TO REGIONAL CO-.ORDIATION COMMITTEE
A. M. D. COMPLEX

Thanking you, PN

el
Yours 3Ry,

(NANDAR “1AR)
GENEILAL SR(RET ARY
HER AJF"U
Qorth Eastern Regiong: AtoidiB
Minerat: ok vz Union,

O ‘ . (- N 7'J,
\ santong. 79300

ionwnyuaun:‘,

c >

Date ) //
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Government of India v
Department of Atcmic Energy
Atomic Miperals Division

o~ AMD Complex,
: Begumpet,
‘ Hyderabad-1&
= No.AMD~-19/15/93-Adm. IV (Vol.111) December 20, 199%

Due Lo reduction in workload at Northeastern Region, ot.-

QD

is no gainful employment in.that area where you are posted ¢
present. If you are interested tc continue.in this Departme.-t
as Casual Labourer (Temporary Status), you are advised e
proceed and report to Assistant Personne) Cfficer,
Administration-1V, Atomic Minerals Division, AMD Conniaen,

Bequmpet, Hyderabad for furiter assignments 1n CII  Group, &MD

(Camp: K. K. Thsnda) immediately but in o case Jater iian
22-1-19%46 in terms of clause(i) of your temporary siatus ictiue:
No.AMD-19/15/93~Adx. 1V dated 04.10.1993.

12. You are not entitled for T.A. for Jaining the new place o
‘posting. Traneit period wiil be treated as leave do:  ood
admissible. :

3. VYour Headquarters wili be *ydarabad.

4. In case wvou faiyl) to repert for duty at the new pluao:c e

. indicated above, 131t w.il e consirued that, you &rec STRS
interested to continue as Casual Labourer in this Department e

accordingly your name will be struck off from the Muster Ralle of

thas

Division. Alternatively, please treat this letter as cn

month’s notice for d:spensat:;on of your services in terms ©f

clause
above.

Ax1) o©O1 thie Dopartment’s Q.M. dated 04.10.1993 cited
~The notice period will S5& wperative from the date «of

receipt of this letter.

A - - !-’—-—
(N. Srinivasa Rao)
Chiet Administrative & Accounts Officer

To -
/7
1. Shri Gopal Ra: Y /. .
S/0 Shri ickan Rat Qi g N
Casual Labourer f qré;@l
P ‘.A;.

Through: Regional Directds,

NER, AMD, Shillong.

S

R e ey P s T
e % =
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:"f ' : Governnent of Ind:a

Department af Atomic Energy
Atomic Minerals Division

AND Complex,
Begqumpet
Hyderabad-16

No.AMD~19/15/93-Adm. IV (Vol.Ill) December 20, 1995

Y Due  to reduction 1In worklcad at Northeastern Reqinon, Ehere
1s no gainful employment in that area where you are  posted at
pr2sent. if you are interested to continue 1IN this Lepartment
as Coasual LULsbourer (Temporary Status), vou

are advised b
proceod ard report to Hssistant Personnel Officer,
Qdministration-lv, Rtomic MMinerals Division, Aal1D Complex,

Begumpet, Hyderabad for further assignments in CI1
(Camp: K. K. Thanda) immediately but 1n no case later than

22-1-1996 in terms of clause(i) of your temporary status letter
NO.AMD-~19/15/93-Adm. 1V dated 04.10.1993. ’

Group, AMD

2. Yecu are not entitled for T A. for Joxnjng the new place of

posting. Transit period wili be treated as leave due and
admissible.
12¢

3. Your Headquarters will be H.derabad.

q. In case vou-fail to report for duty at the new place as
indicated above, 1t will be construed that, you are not
interested to continue as Casua! Labourer 1IN thas Department and
accordingly your name will be hruce off from the Mucter Rolls of
this Division. Altereatxvely, rieace treat th:g letter 3s One
month's notice for dispensaticn of YSUD cervices ity terms L
clause (x1) o1 this Department o O.M. dated 04.10.1593 cite=

above. The notice period will Le operative from  the date of
receipt of this letter.

'd/t «.44.4.4/‘/«—-—‘--——1 T

_ {tH. Srinivasa Rao) 20 )
Chief Admimistrative & Accounts dfﬁﬂﬁer

VTo

;//Ti Shri Joseph Murmu fp///*

S/0 Shri Radional Murmy
Casual Labourer

Through: Regicnal Director,

NER, AaMD, Shill ong . . »
. / t
\ ¢



Governrnn. of Indisa
Dooartmvnt of Atomic Energy
Atomic Minerals Division

110 lumglex,
Beoumpet,
: Kyderzbad-16

NG.AMD-19/15/93-Adm. IV (Vol.11D) Decaember 20, 1995
Due & reductfion in workload 2t Northeastern Region, there
1€ . noc ga1n*u} employment in that area where you are ﬂo sted =t
present. If veou are interested to continua in this De2partment
as Casual Labourer (Temporzry Status), you are advised to
proceecd end repcs b to Lesistant Foercannal Niticer,
Adminmistration-IV, fremic Minerales Division, 6Md Complex,

Becumpet, Hyderabad for further assignmentz in Cii Group, A&MD
(Camp: K. K. Thanda?) immecirately but in ne case later than

PA ) in terms of clauselz) of vour temporary status letter
NG L AMD-19/15%/53-Adm. IV dated $&,.10,19%3.

place of

2. You are not entitled for T.a. for joining the new
*ave  cue  and

nooting, Transit period wil) e treated as 1o

agm:enible
3. Your Hegduarters will e hHyd: ratad.

4. in case you fail to report for duty 3t the new place a=
sricicated  abtove, 1t wiil! ke construed that, ycu are rot
saterested ‘to continue as Dazual fshourer in this Degertment and
accordingly your name will be struck off from the Muster Rolls of
this Di:vision. Alternatively. please treat this letter as one
month's notice for dispensation ©of your services 1n  terms of
clause (x1) -of this Departmerti’'s O.M. dated 04.10.1993- cited
abcve. The notice perxod will be operative from the date of

recesipt of thas letter,

MW\”WL———-—%
{N. Erinivasa Reaoj ]
Chied Qdminsstrative & Accounts Officer

To

. Shri Parimal Dutta ‘i/

] N
S/0 £hrai Naresh Dutta n&h
Casuzil Labourer e R

Through: Regional Direcior
NER, AMD, Shilleng.
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Governmen{ nf India
Department of Atomic Lnerqgy
Atomic Mineraly Division

AMD Comp]ex,
Begumpet,
Hyderabad-16

v

NO.AMD-19/15/93-Adm. IV (Vol.l11D) " December 20, 1995

M - oA - - ~— . e - - '.. - - o . y— —
cuc to reguction 1n workloas? 3t HNortheastern R o, there

- ~
15 no gainful employment in that area where you are posted at
1

present. 1t you are interested to continue in this Department

as Casual Labourer (Temporary Status), you are advised to
proceed and ‘report to fssistant Personnel Qfficer,
Administration~IV, Atomic Minerals Division, AMD Complex,

Begumpet, . Hyderabad for furthe- assignments i1n CIl Group, A&MD
(Camp: K. K. Thanda) immediately but in no case later than

22-1-19%¢6 in terms of clause (1) of your temporary status letter
No.AMD-19/15/93-Adm. IV datecd 04,10.,1993.

Z. You are not entitled for 1.3, for jJoining the new place of
posting. Transit pericd will bte trected as leave due and
admissible. ’

. Your Headguarters will be HyJdevrabad.

a4, In case you fa1l ts report for duty at the fnew place asg
indscated  above, bt wrldl he conetrued that, you are not
intcerrated to continue as Casual tabourer 1n this Department and
atvuwi daingly vOur famée will De stvuch Off {from the Mustei NLdiz o7

thie Division. Alternatively, nNlease treat this letter ac  one
month ' notaice for dispencaticn of your services 11n  terms  of
clause (x1) of ithis Department s 0O.M. dated 04.10.1993 c1i1ted

. above. The notice period will be cperative from the date of
recei1pt of this letter.

N//(»Vvvmm =y

v (N, Srinivasa Rao)
Chief Administrative & Accounts Officer

To

v /
. . /
1. Ghri Sun:il Mabatvo i
' S/0 Shri M.C.Mahato oo
Cazual Labourer . Si.“?

Through: Regrona: Director,

NER, M, Shillong. \ %A
Id
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In the matter of ~
0.A.No.11/96 QO
North Eastern Region Atomic
Minersls Workers Union snd
Others sees .EEl icants .

-Versug-
Union of Indis

(Through the Secretary, Department

of Atomic Energy,Mumbai-39)
and others.’ «+eRespondents.

«AND-

- In the matter of :

Written Statement on behalf of
all the Respondents,

I, B.M.Swarnkar, son of Late Kacharumal,

sged gbout 55 years, working s Regional Director,

Horth Eastern Region, Atomic Minerals Division,Department

of Atomic Energy, Government of Indie and Respondent No.4

in the present applicagtion do hereby solemnly affirm

‘snd declare as follows:-

1. That a copy of the original application
\ L
alongwith an interim order dated 13.2.96 passed by this

Hon'ble Tribunel have been served upon the respondents

and'.......



-Pa
and myself being the Respondent No.4 and being duly
suthorised, I file this Written Stgtement on behalf
of the other 3(three) respondents. That I am fully
conversant with the facts of the case after perusal of
the records concerning the same and assert categorically
that save and except what is admitted in this Written
statement, the rest of the sllegation on the part of the
applicants may be treated as totally denied by all the
Respondenxs, Before I make para-wise comments I may be
permitted to give a brief history of the casé, which
will cqnstitute part and parcel of the written statement,

as follows :

Brief History of the case

I. That the Atomic Minerals Division(AMD) is one
of the constiﬁuent units of Department of Atomic Energy
(DAE) under the Govt., of India. This Division has Head-
quarters at Hydersbad and seven Regiongl Offices located
at Bengalore, Nagpur, Baroda, Khaswshal (Jamshedpur),
Shillong, Jaipur and New Delhi and several field units
working under the Regional offices throughout the country.
The Atomic Minersls Division has been entrusted with the
task of cqnducting survey and exploretion for uranium
and other stomic minerals required for the nuclear power
programme of the country. The survey and prospecting
work for atomié minerals involves.carrying out field
operations apread throughout the country.

IT1. The Regional Director, North Eastern Region
has.various field units under his jumisdiction and 113

Lenporaryeeceesse
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tegporgry status conferred casuasl labourers are assisting
the regular staff as and when required basis for setiing
up of field camps, geological and topographic surveys,
sgmple collection, attending to drilling rigs, carrying
survey equipments of the survey party for field csmps/

drilling units.

11T, That the temporary-statﬁs-conferred casﬁal
labourers from other Regiongl Offices such as Khasmshal,
Nagpur, Bangalore and Baroda were posted and redeployed
to obher regions in view of the reduction of work in the
respective regions.

Copies of the posting order and joining

reports are enclosed herewith agnd same are

merked as Annexure R.l(gl;Annexure R.1(D).
The casual labourers have approached for psyment of
TA/DA through their Regional Directors»upon transfer,
It was informed that the casual lagbourers sre not
entitled for TA/DA under the Government rules., Hence
they have joined at their own costs at their transferred

place of engagement.

v, The sctivities of Atomic Minerals Division,
North Eastern Region, Shillong have been reduced very
substantially as one of the projects i.e. Domiasiat
Project, was closed; Hence the casual labourers of North
Easﬁern Region have been found surplus. As there is a
requirement of 20 casual labourers conferred with temporary
status for the drilling programme at Central Indis
Investigations at K.K.Thanda in Andhrg Pradesh the
Respondent No.3 has issued g telex message on 31.10,1595

to all........
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to all Regional Directors of Northern Region, Eastern
Region, Southern Region, Central Region,North-Eastern
Region, North Western Region, Western Region to
identify the avallability of surplus casual labourers
who can be spared from the respective Begions for the
work gt K,.K.Thanda (Andhrs Pradesh).

A copy of the telex dated 31.10.1995

is snnexed herewith and marked as

Annexure R.2.

Aécordingly, the Regional Director of North Eastern
Region, vide his letter No.AMD/NER/?/Zé/SS/Adm/VOl.Ii/1722
dated 1.12,95 has identified the following casual
labourers who have filed the present O.A. as surplus:-
"1, 8hri Gopel Rai, s/o Shri Tekan Rai(Applicant No.3)
2, Shri Joseph Murmu, s/o Shri Redional Murmu
3. 8Shri Bipin-Kumar Singh, s/o Sundeswar Singh
4. Shzi Sunil Mahato, s/o Shri M.C.Mshato, and
5. Shri Parimal Dutta, s/o Shri Naresh Dutta.
A copy of the letter referred to above is

annexed herewith and same is marked as

Annexure R.3 which is issued by Respondent No.4.

V. That in accordance with para clzuse (xig of

the oréer No.AMD-19/15/93-Adm.IV dated 4.10,1993(Pursuant
to GOI, DPT's 0,M,No.51015/2/90-Estt. dtd.12.10.19¢3 ,as
éndorsed;by. DAE!s Circular No.1/1(5)/93/3Cs/893 dated
12.10.1993), issued by AMD +o the applicants their services
can be dispensed with by the Respondent No.3 by giving
notice of one month in writing;

Copy of the samé is sannexed herewith and
marked as Annexure R.4. Contdevene
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In accordsnce with clguse (i) of the offer of
temporary status, the applicants can be deployed anywhere

within the jurisdiction of Respondent No.3 scattered all

over India or any3other constituent unit of Depsgrtment of

Atomic gnergy on the basis of availability of work.
Instead of terminating the services Qf the applicants,

as stated abové, the respondent No.3 has redeployed their
services keeping in view their length of casuel services
on humanitarisn bési; and issued o letter No.AMD-19/15/93-
Adm, IV (Vol.III), dated 20,12,1995 (Annexure to the 0.A,)
with a direction to the agpplicants to report for duty

to Assistaﬁt Persomnel Officer, Administration-IV, Atomic
Minergls Division, AMD Complex, Begumpet, Hydersbad for
further assignments in CII Group, Atomic Minersls Division
(Camp:K.K.Thands) immediately in terms of clause (i)

of conferment of Temporary Status letter Fo,AMD-19/15/93-
Adm IV of dgted 4.,10,1993 in case they are interested

in continuing in the Department and do not want to treat
the same as one month's notice in terms of clausé (xi)

of the letter dated 4.10X93.

VI, - That on receiﬁt of the transfer order almost
all the gpplicants have expressed their willingness to
join and requested for extension of time upto 10.2,1296
winich was ggreed to by AMD.

Copies of representation submitted by the

applicants are annexed herewith gnd marked as

Annexure R,5(a) to Ammexure R.5(e)

COIl'td. oo.-o oo.\
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VII. That almost all surplus casugl labourers
conferred with temporary status from various regions
of India have complied with the trsusfer orders and
joined their duty at their new places of erngagement gt
their own costs as they are not eligible for TA/DA
-under Govt, rules.
A copy of letter No.AMD-19/15/93-Adm.IV(Vol.III)
dated 9.2,1996 indicating the date of joining of
tihe applicants at K.K.Thanda is enclosed as

Annexure R.VI.

2 That with regard to the contents of paragraph 1
end 2 of the application, I beg to state that these are
formal and I have nothing to comment,

3. That with regard to the contents made in
paragraph 3 of the gpplication, I beg to state that the
applicants were posted from North'Béstern Region to
K.K.Thanda in accordance with clause (1) of the temporary
status conferred order issued to them, It is further
stated that due to their posting, their seniority position

is not agffected.

4, That with regard to the contents of paragrephs
4,5 and 6.1 of the anplicction, I beg to state that thege

are fcrmal and hence nothing to comment.

5. That with regara to the contents of parsgraph
6.2, I beg to state that these are formsl. The socalled
self-styledeeeieeces
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self styled Associstion o¥ Union is not recognised by

-7

the respondents. Therefore, the other contentions made

in this parsgraph are irrelevant.

G. That with regard to the contents of pdragraph Ge3,
I beg to state that these are formal and hence nothing

to comment.,

7. That with regard to the contents made in parsgreph
6.4 of the application, I beg to state that the applicants
were found surplus at North Eastermn Region;Shimlong and
due to exigencies of work at K.,K,Thands in Andhra Pradesh,
they were posted from North Eastern Region,Shillong to
K.K.Thenda in Andhra Pradesh in accordance with clause (i)
of the conferment of temporary status order issued by
AMD to the gpplicants which reads as under :
"You may be deployed anywhere within Atomic
Minérals Division or sny other constituent unit
- of Department of Atomic Energy on the basis of
availability of work",.
Therefore the averments made by the gpplicants in the
present O.A, that they were posted since they are members
of the Association 1s absolutely baseless and far fron
truth. The other allegations mede in this paragraph are

baseless and devoid of merits.

8. That with regard to the contents made in paragraph

6.5 of the application I beg to state that these are denied.

Contd‘......
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O. That with regard to the contents of paragraph
6.6 of the application I beg to state that the applicants
were tranéferred &8s they are found surplus and instead
of teruinating théir services the Resnpondents have taken
recourse of clause (1) of the conferument of temporary status
order lssued to them and accordingly they were posted from
North Eastern Region, Shillong to K,K.Thanda (A.P.) vide
order dated 20.12,1995, with an intention to keep them
in casual serviqe.yltvis further steted that under clause
.(Xi} of the offer of sppointment, the services of the

applicants could hazve been terminasted by giving one month's
notice, The intention of the Respondents is to accoumodate
the surplus casual labourers to help them on humgnitarian
grounds. Hence the allegations made in this paragraph

are lmagingry and far from'truth.

10. That with regard to the contents of paragraph
6.7 of the applicstion, I beg to state that the applicants
were given more than one month's time to join new place of
engagement at thelr option, which is evident from the
order duted 20.12.1995. It is further stated that lateron
the applicants have sought extension of time vide their
letter dated nil upto 10,2,1996 for joining duty at
K.K.Thaenda. In fact extension of time as requested by

them upto 10.2.1996 was granted. Meanwhile sll the
épplicahts have utilised the extended time for resorting
to litigation against the Respondents instead of joining

duty at their new place of engagement,

Contdecessas
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11. That with regard to the contents of paragraph

6.8 of the gpplicstion, I beg to state that as and when
the work load of any Region is decreased of increased

the Respondents make such transfers to accommodate them
keeping in view their casual service on humanitarian
basis. Accordingly, the Respondents have transferred

the gpplicants in accordance with clause (i) of conferment

of temporary status order issued to the spplicants.

12, That with regard to the contents of paragraph
6.9 of the application, I beg to state that the seniority

of the applicants will be maintained.

13. ' That with regard to the contents of paragraph
6.10 of the applifation, I beg to stagte that the applicants
hgve filed the present spplication with ulterior motive
with a view to avoid transfer from one Region to other
Region on the pretext that they are Union/Associstion

leaders.

14, That with regard to the contents of paragraph
7.1 of the gpplication, I beg to state that the issuance
of letter No.AMD-19/15/93-Adm,IV(Vol.II} dated 20,12,1995
is fully justified and it is well within the jurisdiction

of the Respondeuts.

15. That with regard to the averuwents of paragraph
7.2, I beg to state that the applicants have complied
with the direction contained in the transfer order dated
20.12.1995 and they have joined at K.K.Thanda(AP)on 9.2.1996.
Conteecaanas
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16, ~That with regard to the contents of paragraph
7.3 of the gpplication, I beg to state that the epplicants
are not entitled for TA/DA in terms of Govt. orders

since they are holding casual status only.

17, 7 That witb.regard to the conténts of paragraph
7.4 end 7.5 of the application, I beg to state that the

applicants have been granted sufficient time upto 10.2,1996 '
and they have joined at K.K.Thanda (A.P.) on 9.2.1996.
The applicants are not eligible for joining time since

they are holding casual status.

18.1. ‘That with regard to the contents of para-1

of Grounds of the applicstion, I beg to state that in
accordance with clause (1) of the conferment of temporary |
status the applicants services are liable to be transfe-

rred anywheré in Indis in the exigencies of'WOrk.

If the applicants are not wiiling to undertake the
casual aséignments, their services,are-liable'to be

" terminated as per clause(xi) of the conferment of

temporary staﬁds by‘giving one month's notice. It is,
therefore, stated that order dated 20.12,1995 issued by

ltﬁe Respondeﬁt No.3 is well wit@in the jurisdiction of

the Respondents.

18.2. - That with regard to the:contents of pars-2
of Grounds of the gpplication, I beg to state thst the
applicants do not have gny right to question the validity

Of the.......
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of the transfer order of the Respondents. It is reiterated
that_there is no.sufficient work avgilasble invNOrth Bastern
Region to accommbda@e the applicgnts. The transfér order '
is fully justified and well within the powers of the
Respondents. The other agverments made in this para are

‘not tenable and devoid of merits.

18,3, = That with regard to the contents of paragraph 3 &'4’:
of Grounds of the gpplication, I beg to state that the
service édnditions are regulated in accordance with
confermént of temporary statué issued to the gpplicants.

The applicants are not entitled for TA/DA on posting since

they are holding cagsusl status. -

| 18.4., That with regard to the contents of paragraph 5 & 6
of Grouﬁdévof the épplication;'l beg to state that whenever
any regular vacancy exists the casual labourers will be
considered subject to fulfilment of recruitmeﬁt norms,

if they apply for the post. The selected cendidates will be
posted in various Regions,baséd on the vacancies available.
The othervcontentions made 1in these paragraphs are without

any substance,

18.5; - That with regard to the contents of paragraph 7

of Grounds of the applicamion, I beg to state that the

a plicants have been granted sufficient time as requested
by them, i.e, upté 10.2,.,1996 and they hagve in fact reported
for duﬁy at‘K.K.Thanﬁé. It is further stated that the
contentions made in this para are absclutely baseless and
far from truth.

Contd.l. * e 00
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18.6. That with regard to the contents of parsgraph
8 of Grounds of the spplication, I beg to state'that the
seniority of the applicénts will be maintained even after

posting from one place to anocther place.

18.7. That With regard to the contents of paragraph

9 of the Grounds of the application, I beg to state that

these are not meintainable as the Applicant's Associstion

or Union is not recognised by the Respondents.

- 18.8. That with regard to the contents,oﬁdparaplo

of Grounds of the application, I beg to staté that the
casual labdurers from various Reglons hgve been posted
from one Region to another Region as stated in the brief
history of the case and they complied with the transfer
orders issued to them without cléiming TA/DA except the
present applicants. Therefore, the contentions of the

applicants are not correct and hence denied.

19, That with regard to the contents of para-8 of
the applicati@n, I beg to state that the posting order
No.AMD-lQ/lS/QB-Adm.IV‘(Vbl.II), dated 20.12.1995 issued

by the Respon&ents is just and proper under the circumstances.

20. That with regerd to the contents of paragraph 9
of the applicétion, I beg to state that having agreed to
the offer of appointment issued to the spplicants there is

no case in their pleading.

21. ' Thet with regard to the contents of paragraph
10 and 11 of the application, I beg to state théﬁ these are

formal .eceeee
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*?Vmﬂiand hence nothing to comment.
22, Téat the present gpplication is ill-conceived

in law snd mis-conceived on facts. Hence it is liable

to be dismissed sunnmarily.

23. That the present application is lisble to be
dismissed sclely on the ground that if it is allowed,

there will be unending litigation of other casual labourers
who hzd already been posted and joined duty and likely

to be posted in future from one Reglon to other Region
scattered all over India.

24, That the present application is ligble to be
rejected on the ground that the posting order dated
20.12.1995 issued by the Respondents posting the applicants
from Ndrth Fastern Region, Shillong to K.K.Thanda (A.P.)

is well within the jurisdiction of the Respondents.

25. That the applicaents have failed to mgke out
even a p:ima facie case in the present zpplication and

_hence the same is liable to be dismissed.

26. That there being no any'cause of sction the

present gpplication is liable to be dismissed in limine.

a7, That the present gpplication is not at all
maintainable in view of the fact that the applicants

have not exhausted.all the remedies avgilable to them.

Contdeseceenne
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28. That the prayer for certain relief including

the interim relief being not legal the sgme are liable

to be rejected,

29, That the present applicsgtion being g

premstured one, is not at all entertainable.
30. ' That the Respondents crave legve of this
Hon'ble Tribunal for filing sny additional Written

Statement, if this Hon'ble Tribunal so directs.

31. That this Written Statement is filed bonafide

and in the interest of justice.

32, That in view of the above submissions the

present application deserves to be dismissed with costs.

VERIFICATION eeevecaoes




VERIFICATTION

R I, B.M.Swarnksr, son of late Shri Kacharumal,
aged about 55 years wor kihg as Regiongl Director, North
Bastern Region, Atoumic Minersls Division, Department of
Atomle Energy, Shillong do hereby célemnly affirm and
declare that the contents of paragraph.l are true to nmy
knowledge and those made from paragraph 2 to 21 inclu-

ding the Brief History of the casé inecorporated in

this Written Statement are ‘derived from records which

I believe to be true gnd those mpde from paragraph 22
to 31 are my humble submissions before this Hon'ble

Tribunal,

.AND I sign this Verification on this /7‘7/'; day

of Apall  ,1996 at Shillong.
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CAMD Camplex,
. Begumpet, '
' Hyderabad-16.

H
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o
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NQ;ﬁMD-r§71%/93-Adm.1v (Vvol.11) ':[Jungj9§¢‘;99§

In Dur: syance of this office lottnr fo. ‘MD-19/19/93—A4m.IV1‘
; o dwtod 1~/5/1905, thn followinag tpmporary status casualrlabourers

. Hyderabad

on the roronoon of Sth Juna, 1995 ana they are- posted to the )
tections as per Adetalls qglven below: - ﬁ"fn:iﬁ

of Fastern Reaion have reported for duty at AMD Hqrs

) — Piace of
: S.HMo. N A moe Father's name pbsting Hars.
- a8/6hrd : 3/5hr i - L o
l.,. " Rabindra pas Abhino Das © CII'Group . Hyderabad
To(euc NeL4103) T T
2»~” Shyam Sunder Bharati Ramushwar Girt  Accounts: . Hyderabad
(CHC No.4123n) o " Section Co
o 3,7 fAhram Mahata Chandra tohon 3‘Drillihg  M"Hyderabad
= , ~ (92 Mo.411) : Group., ;.. . - -
3 (Truck
Khalasi) .

43/7 Khxnm Nand?n Prasad Ram Prasa§ . . H‘O/b‘Inéhérgé Hydorabad
(/\](' - ] . (= C No. 4]70) ‘ : S - 8.0 0. I. Hyd
0‘ ” :

(w"k\

n“‘ ST | aageleks }"““as’

§: . , -~ (Kovk. sINGH) 267
s \ . ' Assistant Perqonnel Officer
N . Copy to o , '
5 1. Deputy Director (1), amn, liydrrabad,
J 2.,Tncharqn, PMSG, AmMD, "Yyderabad,
, 1. Tncharge, ¢17 Group, AMD, lyderabadg,
‘ 2. Tncharge, Drillinn Grnup, AMD, Hyderabad
‘e Tncharage, n-r 0T, \"D Hyderahag, ' I
' ‘ He Deputy: Ponrrnllnr of Accounts, AMD, %ydprabad B
- o Ndministrative Officar-111, A, Hydnrabad e |
. AL APQ, Admin,1/115 D, ”fdﬂrdbﬂd x

9'.A7%tt’ “"Count“ Officor (81110) AMD,

e

Hyderabaa;

had ~v—-..,"t

[ B el (T

S. K. CHAKRABART]
AssmlantpersonnrJOfﬂcer
. ATOMIC MINERALS DivI- SI0N (NER)
D_EF’ARTMENT OF ATOMIC ENERGY
. - ' ' o Government of inia
. e ' : SHILLONG-793 o4



Uovernment of Indis

Department of Atomic Cnergy

Atomic Minerals Divi

nA report for duty to Aaatt.}Per
Begumpet, Hyderabag for further
but in no cese lnter then 16th June, 1995
°f your temporary atatys letter No.AMD=-19 /1
24 You are not antit]eq for T.A, for j

posting, Tranaie Peri{od will be tre

sion.

A7 uF
b

AMD Complex, .
Hyderabnd-500 016

‘May 16, 199§

Of Atomic Minerals ‘Division
Since there 13 no gainful

ateq

to continue in this .

Casya) Labourer (Temporary status),'you are advisgegd

tarms of clayse(1) v

n -
S/Q;~Aam.xv;9:.;13/10/1993.

oining. the noﬁlﬁlacc 6!
89 1eav¢”due4¢nd admissible,

3. Your Headquérters,will be Hyderabagd,

GARe you fgiy fobropor! for o

1, “In
Liddvmemy ahova, 1t wel

uﬁx '
8 conatrued th L
to continue agy Casual Lebourer in this

the how pzorq ag -~ -
You are npare

nterested

Xgur name will pe 8truck off from the ﬁusger Réllr of this‘diviaion.
ay orms

Departmentty o, dated 13/10/93 ¢iteq abo

ve, - The notice eriod -
will be operht{ve from the dnte or-rocoipt ofjthinulotto:.?~r‘;”
o . - IN srintvans Rao) . . .
\ ‘ \ Chinr Admtntntr-etvn .
y o Nenting g Of tioay P
Ve | - ,
Phed letas] :!’ P.T.0
'lcaaual Labourer, " :
i , Through RD, &R, amp, Calcutta '
Al \ :

I, Dy, Director (B), Amp

’ ;. Reqiona} Director,
- : + Dy, Reqiona] Dire
/ o g. Administretivo SOCtOt' T1}

‘6. Asatt,y icer,

A t9 OFficer:
. ccountg ¢ icer (g
7‘4AF0, Admin.II, AMD, Hydera

8. sno, AMD, Hydgrabad.

' (I)) _ s
}‘/ ..3‘""‘/)) .

{ficer-rry,
FR

111s)

AMp,
Calcutta.

.

’ Hyderabaﬂ.
ER: AMD, Ca

Az

lcutta;:T..'
.AP".D, _Jnmsihodbur. .
Hyderabad.

M/
pthhealiy) o

S. K. CHAKRABART!

Assis. ant Personr.el Qfficer 7
ATOMIC MINERALS DIVISION (NER)
DEPARTMENT OF ATOMIC ENERGY

Government of India

SHILLONG-793 OM
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NO. AMD-19/15 /93— adm. T Wol.%i)

Governmont of India
Oepartment of Atomic Ehergyjn
‘Atomic Mine tols Divigivc')n

'
v

P L Co R _ -
o ';..ANO Complsx;”/i— ——
i .. Begumpet,. o
i . Hyderabad - 16

¢

. 3uly 28, 1595

iIn pursuance of thIS'nrrice-létter'No;RMD~19/15/93~Adm.IU

dated 16/5/1995, the following casual labouné:é.of NER, .Shillong
have reported for duty at B.5.0.I. Uisakhapatnam,qh7theﬁforenoon
of 12th June, 1995 and pasted tg GSOI,.Visakhapatnam;-f‘f'

——-—c--—-co—-—-n

P S.No. Name

W
| /f 5
v s/shri |
SN - :

3 ;i\ 1. PRASANNA KUMAR OAS
AL '5/0 BRAND AVAN DAS

d

N, VENU -
S/0 V.D. NARAYAN

Copy to: ///

T. Oy. Director{s),
2. Incharga, PMSG,
3« Incharge, Bs01,
4. Incharge, 8s01,

Oats »f L C : '
joining Posted.tn Hars.
‘ ‘I' _,:' . .
12/06/95 (fN) Bso1, - " HYD,
o : 'Uisakhapatnam_
12/06 /95 (FN).. * wdo- ~do-

"------—-'-----..._-...._

’ ﬁ)“\ ‘_,Q‘Lg\;'.’:\‘ :A./)Vs-——-

B - 7 ey
KKK, STNGH) dR)e275¢7
Rssistant_nersonnel Of ficer

AMD, Hyderabad,

AMd, Hyderabad, . -
AM0, Hyderabad. o «
Visakhapatnam,

S, Dy,.Controller of Accounts)vﬂmailHYUerabad,

AV AP0, Admin,2/11v
8. AAD (Bills), am),

6. Dy, Chief Security OFFiCar,.kmO,
A0, Hyderabad,
Hyderabad, - -

Hyderabad. '

S.K.CHAKRABARTré/y/%AV‘
Assistant Personre! Officer '
ATOMIC MINERALS DiviSiON (NER)
DEPARTMENT OF ATOMIC ENERGY
: Government of India
: SHILLONG-733 (Bkk|
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g ’ Government of India
?// ' Dopartment of Atomic Fnerqgy
\/ Atomic Minerals Division
£ .
’ AMD Complex,
v , Begumpet,
. Hyder abad=%00 016
. -]
Mo AMDE19/18/9 1aAdm 2V Mesy 16, 199

4
: Due to ci;sure of Killung Test Recovery P;ant at

Domiasiat, Shillong, there is no gainful employment in Killung
area. If you are interested to continue in this Department as
Casual Labourer (temporsry status), you are advised to :proceed
and . report for duty to Shri R. Gajapathi Rao, Incharge, BSOX- “
Vigahkhepatnam, Door No,33=8-70 tall Nngar 1n3ustziaf Estate (-
T.g., staﬁﬁapa nam - ! » Ilmmedlately Bt In no cass Tater

than 16th Jun 1995 {n termn of clause (i) of zout temporery

sbatud Yethe O ~19/1%/93aAdm, 1V dntna 04/10/1962,

2i  You are not entitled for T.A. for joining the new place

of posting, Trenalt period will be treated as leave due and
. 8dinisaible, . ‘

¢

3, Your lleadquarters will be Hyderabad.

4. In case you faill to report for duty at the. new place
as indicated sbove, it will be construed that, you are not
interestea to continue as Casual Lahourer in this Department
and accordingly your name will be struck off from the Muster

Nolin of hh17 nivtnion} A}hqlﬁaitv Avy Flunnn troat this levter
an Ono monehiy notiace fov A{apensation o Your services in terms
of clause (xi) of this Department's O.M, doted 4/10/93 cited
ehova, The notice Pariod will be oporative from the dete of -

\Oﬂnﬂtﬂh W Widmw Labhar,
]
R .

-\ .
- 3. .
M. Srinivasn Raon)
L Miafl I\dminist:attvo &
' ) : Aeeount g Officer
o .

e ler8hry N. Venuy S/0 Shri v D R l )
s\ w24 Shri Frasanna Kumar Das. o T an: casual Labourer,

5/0 Shri Brandavan Das, C.Laboyrer

Through: Regiona '
gion LAolsector, NER, AMD, Shillong, -

Copy to: gy. Director (B), AMD, Hyderabagd, |

A:qional Director. NER, AMD, Shilloneyg
minfatrative Officet-III. AMD Hyde;abed
. k [ ]

¢+ Sub-Pay Officer, NER, AMpD, Shill

DDA N

Asstt Accountg of ' °ng. .
» Officer (p
APO, Admin.11, D, Hydciaé;;?)' A, "yderabag,

D

+ Shr{ R, Gajapathi R . :
280, .y e
With a request to fnt{ms Y joiol. Visakhapatna

: m -
the above two casyal laboureg ~ Teport of

S.K.CHAKRABARTIGI 9 /751
Asgistang Persanr.el Officer
ATOMIC MINERALS DIVISION (NER)
DEPARTMENT OF ATOMIC ENERGY
Government of India
SHILLONG-793 0N
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Gover=mment of India
R Oepartment of Atomic €nergy.
Atamic Minerals Oiuxsxon

A0 cohple;,,

- Begumpet, .
/ - : Hyderabad 16
A ’ e ’ 4 | " ,' ' | : . .
LNoL AN =19/15/93- Adm. 1Y Malldlll, ,;_,vOBcoqur<o7,V1995

o 1In pursufy{; nf this/9rf1ce letter No. AD-19/15/93-Adm, IV
j,"j\\!ol 111). dated 2/.1/1995 the foll-\uing 4 (Fnur) casual 1 abourers
o (Temporary status) have reported for. duty at Bs01, Trivandrum

on.tranafer from Snuthorn Region -an the datas mentioned against

“gach:
Bt R e it pry - s
“g.Mo., N 'ame and Ffather's name . Jg;n-e_‘ pg. ed- ~ . Hars. '
e i et e w e e e oo mart e dmamnt men o, e : 5
"§/shri _ _ ] |
1. . Coapol T. Geuwds | 27.11.65 8501 Trivandrun
/0 shri Tammanne Go:da (FN) - Trivandrum
B I . : .
2, "R. Ramamurthy 28.11.95 -do- - 5 -d0-
- s/0 Krishnamurthy ) ‘ :
3. K.r.MannJ Kumar 28,11.,95 - -do-- . =gdo0-~
S/0 Narayanan Kutty Nair (F.N) - U L
S 8., Suryanarayana Z8, 11.95 -Co- L —d0-
’ - 5/0 Sotyansrayana ' (F. N) o SO
o - "_. .‘J" ; "'..: {L_ S
(ROK.K. SINGH) Mertg:
i ASS I‘-T ANT” PERSONNEL OFFICER PSS \\
| Qistrivytion: - S 6’? < . |
- 1. Ceputy Directnr (B), AMD, Hyderabéd ' ,'

2. Regional Directerr, SR, AI“D, Gangalcre.

3+ Incharge, PMSG, AMD, yderahad. - e i\\
4., Incharge, BSOI, AMD. Hyderahad. : R . \\\
S+ Incharge, 8S01, Trivandrum. : ' o

_§. Rdministrative Orficer-lll, RO, Hyderabad,

1« AFG, Admin, 'T/—H AMD, Hyd —_—
y erahad.-lt .QA&J» (L
8. Sub-Pay Ofrlcer, SR, AMD, Ban;alore.os ~ ,)o\»»f “—PNL&

' ) : S. K. CHAKRABART] é/%gz
Asr,cstanc Personrn.el Of ficer
ATOMIC. l\/IINER ALS DIVIRION (NER)
DEPARTMENT OF ATOMIC LNEQGY
Government mf I 4.



Sy

“'where you'are posted at ~present.. If you are: 1ntgrested tofA.
“cantinue in this Department’ as- -Casual’ Labourer - (Temporary .’
-.Btatus), you are advised to proceed- and report. to 8hri

e . Bovernment of India
9 Department of Atomic Energy
* & ‘ "Atomic Minerals Division -
! o AMD Complex,
” Begumpet, ./
Myderabad-16
~-No;AMD—19/15/93-Adm.IV (Vol.111) - :» " '~9vember 02..%995‘

" Due to reduction in-workload at"Tdmmalapalle/Lakkireddi—ff *
‘- palle/Bangalore, there :is no gainful: employment . in -that .area‘

8. Krishnan, Incharge, BSOI-T.N. &Kerala,'“Lekshmi" TC—17/406(1),

. Poojapura, Thiruvananthapuram- 693 012 for further 'assignments

immediately but in no case later: than 30-11-1993 in terms of.
clause (i) of your temporary status letter “No.AMD- 19/15(93*Adm.lv

" dated 13.10.1993. iy Do L e
» S BRIt Y

‘2. You are not entitled for T.A. forkjoihing'the-nGWQ-place of

posting. Transit period will —be treated ‘as . leave due and
admissible. ' : L o _
) \/.

‘3. Your Headquarters will be Bzags#é?@#Tﬁivandrum.

.4, In case you fail to report for duty at the new. place as

QThroughl Regional Director,

‘indicated above, it will be construed that, you are not

interested to continue as Casual Labourer in this Department and

faccordingly your name will be struck off from the Muater Rolla of

this Division. Alternatively, please treat this letter as one

month’s notice for dispensation of your services in terma of. .

clause (i) of-this Department’s O.M. dated  13.10.1993 cited

abovaea. The notice period will be operntive from' the. date of
receipt of this letter, '

(N, Srini\vnsa Ra0). '
L@\ . o Chlef Adminlstrative % Accounts Officer

1. Shri B. Suryanarayana 8/0 Shri Satyanarayana, C.lLabourer.

2. Bhri R Ramamurthy S/a Bhri Krishnamurthy, Casual Labourer.
3. Shri K.P.ManoJ Kumar S/0 Shri Narayanan Kutty Nair, C.Laboure
4. Bhri Gopal T. Bowda S/0 Shri. Tammanna Gowda, C. Labourer.

-

SR, AMD, Béngalore. b.T.O.

AT NTANT

R
3 /l

S. K. CHAKRABARTI
Agris ‘ant Personr.~l Of ficer

Government of India
o~ i R ALY TIONM MYAA

o o o o | M&ﬁﬁf—_g :"‘" .:f:' .
lip. ff4~,~:§:111 ‘ | ’ “ l | W
S 4 / 2

Cul " . ATOMHC MINERALS DIVITION (NER).
- . . DEPARTMENT OF ATOMIC ENERGY
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>

3. Incharge PNSG AMD Hyderabad.

1. Dy. Director_(B), AMD, Hyderabad ' |
<. Ragional Director, SR AMD, Uangalorv v 8

'4.71ncharge BSOI Group AMD Hyderabad

5. Shri{ g, Vrishnan, Incharge, BSOI -T.N. &Kerala
" Lekshmy o TC~ 17/406(1 v PooJapura,

Thiriuvananthapuram-693 012 *”mith-a request

to forwargd the'Joining reportg of: tho above

casual labourers to this}offide»‘

6. ndministrntive;Ejjjcgrflii;:Ahb VHya§p553q@f,
'-\,?//gpo Admin«f?II AMD, Hyderabad o

B. Sub*Pay Officer“ sa Amn,ﬁ

: Co , (N Srin1vasa'Rao). ;
Ch;ngndmin1strative 2 Accounts Officer

[7A
iy



Government of Indla‘ﬁcf
Department of Atomic Energy
Atomlc Mxnerals vaxsxon

nAMDQComplex,‘
. Begumpet,
'QHyderabad 16

No.AMD-19/15/93-Adm. IV (Vol.ill) - g‘,f};.oecember 20.n1995

Due to reductlon in workload at Northeastern Reglon, there

is - no gainful. employment in ‘that. area where you: are posted at

present. If you are 'interested. -to confxnue 1n thls Department

as ‘Casual' Labourer (Temporary Status). you ‘are. advxsed to

proceed and report to ~“Assisbant Personnel Officer,

AdministrationzIV, ° Atomic Minerals - va151on.;f AMD- - Complex,

Bequmpet, Hyderabad “for further: 3551gnments AnCIT Group, " AMD

(Campt K. K./Thanda)" ,1mmedxately' but . in' no case.'later than

22-1-19%96 in terms of clauseti) of your temporary status letter
No.AMD- 19/15/93 Adm. IV dated 04. 10 1993.n R

2. AYou are not entitled for T.A.-for Joxning thesnew place of
posting.  Transit period will e treated _as. leave due and
admissible; ' R '

3. Your Headquarters will be Hyderabod.,~

"4, In case .you fail to report for duty at the;’new "place as

indicated above, it will be -construed- that, . you . are not
interested to continue as Casuaillabourer in this Department and
accordingly your name will be strOCk'off from the Muster Rolls of
this Division. Alternatively, please treat this. letter as one
month’'s notice for dispensation of your services in terms of

‘clause (xi) of this Department’ s O.M. "dated 04.10.1993 cited
above. The notice period wxll be: operat1ve from the date of

receipt of this letter.

TN arxnxvasa Rao)
Chief Admxnxstrathe & AcCounts Off1cer

To

1. Shri Joseph Murmu S/Oisnri'ﬂadxonal Murmu, C'Lébourer

2. Shri ‘Bipin Kumar Singh S/0=Shr1f8undeswar Singh,Cx Labo"er}\“:>§

3. Shri‘Sunil Mahato - $/0-Shri M.C. Mahato,"C, LéBourer
4, Shri Gopal Rai . - 8/0 ShrL,Tekan Rax, cC. Labourer i
S. Shri Parimal Dutta S/O;Shri'Naresh Dutta, C Labourer--

.PTO.

Through: Regional Director,
NER, AMD, ;fllongx

/ . S'K CHAKRABARTI é/vt’/%

i Rb, N E“Z . " . Assis ant Persaonrnel Of ficer

i’\Q‘ ATOMIC MINERALS DIVISION (NER) -

\\\\D : DEPAHTMENT OF ATOMIC ENERGY
- Government of India :

~.



. .zji
- 2!" LS »
Copy to: - 1. Dy. Director (B/J) AMD, Hyderabad B
‘f.QLZ(/ﬁgglonal Dxrector, NER AMD Shlllong.:‘

K4

- 3. Head, ClI Group, QMD Hyderabad..;ﬁlf“
4. Incharge, PMSG AMD Hyderabad

"HSQ(Incharge, Drxllxng Group, AMD Hyderabad.

6..Dy Controller of Accounts, AMD Hyderabad.

Za.Admxnlstratxve Offxcer~III AMD Hyderabada

'8;-990 Admln 1/11 AMD Hyderabad.

9. Sub- Pay Offlcer, NER AMD Shrllonx
10.;AA0 (Bxlls) . aMD, Hyderabad.t'

(S
. i

s (N Sr:nxvasa Rao) :
Chxef Admxnxstratzve & Accounts Offlcer-
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Govornmeﬂt of India f'

Department of Atomic Encrgy
Atomic Minera}s DiVision .

. ;'5ff‘-" "ﬁxf AMD Complex, o
: , T - Bagumpet , ‘
o , B Hyderabad 16 ¢
N : coL .m.'“'. : _
. No{AmJ-1971s/93-Adm.1v \v-1.111;>' ﬂ_v . January 52 1996~/
f In pursuance nf £his' Office . lettar No,AMD - 19/15/93 Ad, 1V
f WollIl1) date 1?.11.1995,/1hv f0110u1ng casual laboursrs
i (Temp, Status) have repnrted for uuty at Camp KoK, Thann
R -CII Grouup oan Lronsfer q1nm 50uthgrn R691ﬂn cn the oatn mentionﬁd
/ Against eachy ’ o L ‘
Oate af: -.blacéfo;“A
S. Mo, N amg j:lnlzg werk . Hara.
s/shot '.'f Lo  '. V )
e Ch. Kedali N5.12,95 )A Ny K.K.Thandg HYD,
2.. (. Narayana 05.12,95 AN} KK, Thand a HYC, I
3. Bayyapu Ruddy 05.12,95 24 N) K.K. Thanda - "HYD,
4 . P, OMulesh 15.12,95 - )A N KeK.Thandy HYD,
S, Y. Gangaraju 95.12,95 K.K.Thands - HYO,
, F, M. Ramachandra 15,12,95 \A N KeK.Thandy - HYO,
- 7. Ch, Gangi Reddy *05,12.95 {a,n K.K.Thanda HYD,
A, Yengamuni - 05.12,.95 VAGN)  K.K. Thanda-"  Hyg,
.9, M. Krishnaiah .- 05,12,95 VAGN) "K.K.Thand, "HYD,
10, 0. Mastan 0s.12,05 (A.N). KeK.Thand, HYD.
11, M. Ram Bamy Naik 85.12,95. (A N KeK.Thands HYO.
12. Shaik Mast an 08.12.95‘{A.N - KeKeThandy - HYD,
. T ———— g, = -.._... - e - -....__'.I._.,...._-*__
- .,\‘ | . gl& f(tu..,l */:lc{
A {G. Kotesuara Ran) J

inistrative Orficer-III

Distribution; \g;

..... lhution & \;\f\gi

1. Deputy Directnr \8,, a0, Hyd rabad,
. . 2. Heaa, CI] thup, AMm, Hydersbad, - . '

3. Regional Dlrectnt SR, AMO, BangaIOte.‘
‘ 4, Incharge, PMsG, AMD Hyoerabad = '

5. Incharge, Urllling GfOUp, Aro, Hyderahad

6. Incharga, Camp: K,K, Thanda, PG Pedd.v:ora;voist. Nalgonda.

7. Oy, Contrallar ~f Accounts, amp, Hyderahad, SR
8 ‘

9

0

i

« Rdministrative OFcmer-III, AND Hyderabad
. Dy.Chief Security Officer, AMO, Hyderahad

10,800, admin, 1717, A"D, Hyderahad, AL 7“
1. ARD {Bil]s), A0, Hyderabag. : PV i f/
_ A Ak CHAKRABARTI [;
L - '\\f C f'ﬂ & ‘ Assistant Personiel Officer
, 3 ~ . [ A E ton)
s '%7\ V\s ¢ ATDNMCAMNERALS[MV.ION(NF)

\,~\ DEPARTMENT OF ATOMIC ENERGY

\<\\ )y ™ ) G f indi
. e 7 \ ) overnment of India
."I-" w% { 1’ Ty / \ W\~ Py T T
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oy . SPEED rOST
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@glu //! | GovernmentAOf'Ihdia
N ’ﬂ Department of Atomic Energy
Hat e Atomic Minerals Division L .
} ZJCLcNFV ' — ' E : o ‘,“ ‘ BN MO,
e {.‘_ “U\' : C ‘ _ ’ AMD Complex, 7
}* o " . . Begumpet, |
‘ L - Hyderabad-500° 016
- NO.AMD-19/15/93-Adm.IV (VoliII1) -7 ‘November 17,1995

. -3
_ Due to reduction in workloaduat;Southern Region, there
is no gainful employment in the area where-yougare.posted at
present. If you are fnterested.to continue in this Department
8s Casual Labourer ‘(Temporary Status), . you are advised to _
proceed and report to -Incharge, Camp: K.X. Ihanda,,PO&bﬁeddavoora,
District Nalgonda, A.P. faor furthér?assignmentSnimmediately but
in no case Iater than 04-12-1995 in terms of clause (1) of .your
temporary status letter No.AMDJTQ/lS/?Béhdm;IVLaated313;10.1993.

2. You are not entitled for T.A. for joining the new place of
. Posting. Transit period will be tr ated as leave dpe.and,admissible.
3, Your Headquérters wili be Hyderabag. . “ |

4. " In case you fail to report for duty at the new p;ace*éé/ﬂ% T -

indicateq above, 1t will be construed that, you are not. interesteg
- -to continue as Casual Labourer 1in this Department and .accord— '
“ingly your-name.will be struck off from the Muster Rolls of this
. Division, Alternatively, please'treét‘this*lettér 385 ‘one month's
" notice for dispensation'of youriserviceS'in-fermsuof clause (xi)
- Of this Department's 0.M. dated 13.10.1993 cited above. The

-notice period will be operative from the da;éqofvxaceipt-of-this

) (n, Srini%asa~Rao)f7,‘
Chief.Administrativq &
= .~ Accounts Officer .
. To
A® per list overleaf

Ihzough:YRQ/SR/banQQIOte._';f'; AA&t0Lﬁ€2p

Lo Con td e 0 2//-'

o) 17

5. K. CHAKRABAR 1'9 7 :
Assistant Personr|e|9ff|cer )

- ATOMIC MINERALS DlVl‘ngmé!:GY

" DEPARTMENT OF ATOMIC ENES

' 7 i (3overnment of lr\d,l:a

1// ’(7) ' | ‘ SHILLONG-783- G
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Copy to: - K
o 1. Deputy Director (8), "AvD, Hyderabad. . .
2. Regional Director, SR A”D Bangalore., 
3. Head, CII Group, AMD, Hydorabad. PP | N
4, Inchargp, PMSG, AMD, Hyderabad, '~ " % S
5. Incharge, Orilling Group, AMD," Hyd@rabad
6. Incharge, Camp: ¥, Y. Thanda, PO Poﬁdavoora,
Distridt. Nalgonda <. ‘with a roquest toiobtain
joinin1 reports. from the casuals and forward_.
- to this office.’ » DT N
7. Dy. Controller of Accounts, AND;,Hydérabad L
R, By. Chief. Security’ Offic#r,_AMDa?Hyderade : ;ﬂ,qih.
-?v(:. 9. Administrative Officeb~III;- AMD, QHderabad '
\ig//APO/uPO SR, AME/,Banoalore.vﬂp o S
N APQ, Admin/I7II AMD, ‘Hyderabad
e 17 AAO (Bills) AMD, uyderabad.;hl
(N 'urinivasa Rao)’ _
_ ' Lhief Administrative &
/ L A?[ - Accounts Officer '
R . LIST OF bASbALS‘TRnNSEERRED"tb*cxI GROUP "+ v .

“S.No. N a me and Father’é’hémeﬁv"

o s/Shri

1. Ch. Xodali 's/o Obuleqh B
2. C. Narayana S/c Obulesh - |
3. Bayyapu*Rcddy,.h S/o0 1, krishna Reddy
4, P, Obulesh S/o0 Ganganna“ -
S. Y. Gangaraju S/0 Achelli .

6. M, Ramachandra S/0 Ganganna

7. Ch Gangi. Reﬂdy S/0 Mallaiah
8. Yengamuni S/o° Sullanna
9. M. Krishnaiazh S/0 Malli. Reddl

- 10, O. Mastan s/0 0. Babulu -
) i;. M. Ram Baby Naik  S/o0 Ramu Naik

ahaik Has;nn S/o Nabi S,A.
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, Government of India’ |
@ Department of Atomic Coer Qy.
¢ Atamic Mxnerals Division .-

‘“/ 't

N U(_l(;ib(“t’f:l " IL}'Mr

Nos zMDw2@<9>/eawFM59//<u
o\ L
TELEX MESSAGE

FROM ¥ INCHARGE  PM5G AMD ,i"r)rrnmu
FOR : '.R‘EE)IONP«L DIRECTOR dR/"l\'/SF&,‘iC N{'R/ wﬁle}R AMD N DELHI
‘ BANGALORE 7 JAMS HUWUF\ NAGFUR / c%HII i UNO /_, T(ARU_I)A /
JATUR L L

G i £ P e et o 0 00 Mo S S M e e R S) W8 ed SR G4k e v S e Bt B Bee e ot ame bra Fee = e .........'_.......-.'_...._...._..—'.L.-—‘..-.-‘......._—._...-_...-....

N AN

THERE 16 A REQUIREMENT 0OF *m CASUAL: Lhmnnnnh -”(TLMPDPAPY

STATUS) -~ FOR THE DRILLING PROGRANME® AT CEMTRAL - INBIA ~ INVESTIGE

TIONS (L) DIRECTOR, AMD DESTRES THAT YOU. ‘May . INDLY - INDICATE
MAXIMUM  NUMEER  OF TEMPORARY STATUS ‘CASUAL . monrrad, WHO CAN  BE
SPARED * FROM  YOUR REGION FOR THE - gnnvL !URFU E By RETUhN FAX
TELEX  (.) RIZGARDS :

SR L 4w B et e i S0 Bed S e ek S s 4eS e hhe b s S e ® mie s Se i B BB T 6 et =14 She e A At deoe A8 e b S e e s e fones e ¢ B e BES ¢ B B i Ad Bim ¢ vkt ket por b o 0t @

N.T.T. . ' i:) -

C h ﬁﬁuruuwty 1
: o Incharge e o
P]nnnlng dnd M«nagpmmut Smrv1ce5 Group

opy by poust in cmnfirmation tU:".;*q‘;// ”f
The Regimna4/;irectwr, QR/FF/’K/LdINFR/Wﬁ/NWR., AMD New Delhi
Jmmﬁhedpuw/ﬂangalmrm/ngpur/uhzilunqlﬂarudafdainur. .‘

-Copyv to:

The Deputy Director (), AMD, Hydérabad.
The Deputy Director (R), AND, Hyederabad.
The "Deputy Directer (3), AMD, dvdcnabdd.
. LaVWL//

“Fﬁjf;/ . | S jiiw ",,,ff”” ] [s’ |

FPlanning and Managensznt Services Geoun
g (&1 i .

T

: : - L & R. Muhanty ]
)i;o%bﬁ | | . .*A'_ o Incharge .

S:K. CHAKRABART 9/ ‘z / f‘é
AssmtantPersonnelOfﬂcer
Aan llu"t N nf\!v—q At f\ st e -—-"3)

u... . .- oy

L. mnm

e .. SHLLONG- 783 oM

e

-
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.i ﬁj‘d S ‘ Government of Indla . .
¢ . ' ‘ Department of Atomic Energy DI
N Atomic Minerals Division . A
o North Eadterp Region ©' - .- [":'..
R ( | AMD Complex
: - P,O, Assam Rifles
No. AMD/NER/7/24/88-Adm/Vol.I1/ . ° ' Date : 0141241995 |

+

/§Lb:- Transfer of Casual Labourefs(on T.S.) .j‘f'? Lo

- This has reference to a telex No,.Nov/206 dated 22.11.1995 1
- received from Administrative Officer-III, AMD, Hyderabad regard-=- . 1
ing the transfer of five Casual Labourers(on Temporary Status) !
. from NER, AMD to Central India Investigations, ‘Hyderabad., It A
. has been intimated by A.P.O. Admn,IV, AMD, Hyderabad that the !
Temporary Status Casual Labourers may be transferred on. the f
basis of "last come-first go", Accordingly the following five :
names from the bottom of the seniority list of Casual lahourers }
are suggested for‘consideration of_transfer to C.I.I., Hyderabad,. !

S/Shri
1. Ferdinan Paliar, 2, Sunil Mahato,
3. Bipin Kumar Singh, 4, Joseph Murmu,
S+ Shimborlin Kharsaw, ’

N -
ST

-

2. It may be seen from the above names that S/Shri Ferdinan A
Paliar and Shimborlin Kharsaw are originating from local tribes, )
If local tribes are not considered for a transfer from NER, then *

' the names of S/Shri Parimal Dutta and Gopal Rai may be considered :
in the 1list of suggested S(five): casual workers. which starting
from junior most in the seniority list, 'becomes as under:

S/Shri : ‘ S
1. Joseph Murmu, 2, Bipin Kumar Stngh, .
3. Sunil Mahato, 4, Gopal Ral, 5, Parimal Dutta, ..

.

—— e et vl

R S

3. The Seniority list of the Casual 'labourers(on T.S.) is
also enclosed herewith for ready refgrence,anq hecgssary action,

Encl: As above

(B.M. Swarnkar) “ oy
. Reginnal Director :

A / .. A. - J (,‘« ,' - \,}J‘ .
Deputy Director(J), ‘ ' R ke » FRSON
Atomic Minerals Division, D.A.E,., - . .

1=10=153=156 AMD Complex, Begumpet,

HYDERABADS- 500 1, | Qﬁaﬂ*’]
iiff' 1%':‘ﬁllzooi~/(J¥’”(1%[ﬁg.

Vi K CHAKRABAR?(’
CAceis b Parcgnr ! FAL ac.
ATOWIC nAINERALS DIVI ION (NER)
" DEPARTMENT OF ATOMIC ENERGY
Government of India

SHILLONG-783 ON

'. NGK/mnS “ ‘ -
Bt




Govearnment of indisa
Department of Alomic Energy
Atomic Minerals Division: !

:.* ?/QW7W€“R~\(‘7(S\>
R ails T /

1-10-153-156, Begumpet, ~
Hyderabad-500 016.

No.AMD-18/15/93~-Admn. [V 1 October(?, 1993.

t

In pursuance of U.i.No.51015/2/80-Estt{(C) dated 10.8.1883 of
Ministry of Personnal, P.G. and Pension, Govt. of India,
Department of Personnel & Training, you have been conferred ths
temporary status with effect from September 1, 1983 subject to
the following terms and conditions:

TEMPORARY STATUS ¢
/

i) Conferment of temporary status on a Casual Labourer would
not 1involve any change in his duties and responsibilities.
The engagement will be on daily rates of pay on need basis.
You may be deployed anywhere within Atomic Minerals
Division or any other constituent unit of' Department of
Atomic Energy on the basis of availability of work. At

present your headquarters will be Northeastern Region,
Shillong.

il) The temporary status will not however be brought on to the
permanent establishment wunless you are selected through
regular selection process for Group-D posts.

{ii) Wages at daily rates with reference to the minimum of the

pay scale of Rs.750-12-870-EB-14-840 including D.A., H.R.A.,
and C.C.A.

iv)” Benefit of increments at the same rate as applicable to a
Group D .employee would be taken into account for calculating
pro-rata wages for every one year of service subject to
performance of duties for atleast 240 days (206 days in
administrative offices observing 5 days week) in the year
from the date of conferment of temporary status.

v) Leave entitlement will be on a pro-rata basis at the rate of
one day for every ten days of work. Casual or any other
kind of leave, eaxcept maternity lesave will not be
admissible. You will also be allowed to carry forward , the
leave at your credit on your regularisation. You willi not
be entitled to the -benefit of encashment of leave on
termination of service for any reason or on your quitting

sayvica., jiffijE§£¢Mjc
oA 16

8. K. CHAKRABAR
1 Assistans Peco 0 TTear
ATOMIT  JE 'cRY)
DE"&lRTMEMT OF « ’
Governme
SHILLONG-/ oo



;@f/”&r 2
. Maternity leave for lady casual labourers as admissibie to
fegular Group D employees will be allowed.

¢'i i) 50% of service rendered under Temporary Status would be

counted for the purpose of retirement benef{ts after your
regularisation.

viii)After rendering threq ¢ years' continuous service after
conferment of Temporary Status, you would be treated on par
with Temporary Group D employees for the purpose of
contribution to the General Provident Fund, and would also
further be eligible for the grant of Festival  Advance/Flood
Advance on the same conditions .as are applicable to
Temporary Group D employees, provided you furnish two
suraties from Permanent Govt. Servants of. Atomic Minerals

Division.
ix) Until ydéu are regularised, you would be " entitled to
productivity 1inked bonus/adhoc bonus only at the rates as

.applicable to Casual Labourers. -

x) No benefits other than those specified agdve will ©be
admissible to you with Temporary Status.

Xi) Despite conferment of Temporary Status, your services may
be dispensed with by giving a notice of one month in
writing.. You can also quit service by giving a written
notice of one month. The wages for the notice perfod will

be payable only for the days on which you are engaged on
work. g ‘

- xii) You are required to fill up the enclosed biodata form and
attestation forms and forward to this office immediately,

I\AWM%NL""
(N. Srinivasa Rao):
Chief Administrative 4 Accounts Officer
To

Casual Labourer '
Through: Regional Directoy o v , '
NER, éﬂg. &111‘!’ ' ‘ . ~

Copy to ' ,

1. Deputy Director (T)/(S)/(BII(R)/(P), AMD, Hyderabad.

2. Regional Director, NR/NER/ER/CR/NUR/SR/UR, AMD,
New Delhi/Shillong/Calcutta/Nagpur/Jaipur/Bangalore/
Baroda., . ' g

3. Deputy Controller of Accounts, AMD, Hyderabad. -

4. 'APG, Adm.1/11/111, SRO {Adm.V}), AMD, Hyderabad.

5. AAO, Pay/PF/Scale Audit/Budget, AMD, Hyderabad.

6. APO/SRO,,SRTCRfVR+ER4NER/NR+NUR, AMND, BangetereslNagpur/

| fgﬁ-g,mj ',  Mdleted

S, K. CH[\KRABASH. )
‘ -+ \cP
Agein ank Persont ‘ .
ATOMC MINERALS DiVi .:|LJ—N ;(;:;GF\?
DEPARTMENT OF ATOMIQ_ ENEF
ravernment of Inaia
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Government of Indias .
L. B ' Department ‘of Atomxc .Energy .
Atomic Minarals Unvxsxon,

1-10 153-156, Begumpet,
Hyderabad 500 016.

No.AMD-19/15793~-Admn. [V L | October(_\)g 1993,

In pursuance of,G.ﬁ.No.SlOISIZIQO Estt(C) dated 10.8.1993 of
- Ministry of Personnel, P.G. and  Pension, - Gowvt. of india,
Department of Personnel & Training, you have been conferred the
temporary status with effect from: September ‘1, 1993f subject to
the following terms and condxtxons.f“ IR

TEMPORARY STATUS:

i) Conferment. of temporary status on a Casual Lebodrer would
‘ not invoive any change in- hxs,dutgeeuand responsxbxlxtxes.
The engagement will be on daily rates of pay on ~need basis.

You may be deployed anywhere 'within ‘Atomic' ""Minerals ..

Division or any other constituent unit of . : Department of
Atomic Energy on the basis of availability ' of . work. At
present your: headquarters wxil be . Northeastern Region,
Shillong. : R :

i1) . The temporary status will not houever be brought on to- ‘the
permanent establishment 'unless you ' are -se]ected through
regular sejection process for Group D posts. '

{i1) Vages at daily rates With reference to ‘the minimum of the

pay scale of Rs.750-12-870- EB 1& 940 xnclud:ng D A., H.R.A.,
and C.C, A. ' S

iv)” Benefit of increments at the. same rate as applicable to a
Group D employee would be taken into account for calculating
pro- rata wages for evaery one year of serv:ce'-subject to
performance of duties for atleast 240 days (206 -.days - in
administrative offices observing s days week) in the ‘year
from the date of conferment: of temporary status.' '

v) Leave entitlement will be on a pro-rata basis at the rate of
one day for every ten days: of work. . Casual or any other
kind of Jleave, except maternity .leave will | not be

admissiblae. You will also be allowed to . carry forward , the
leave at your credit on your regularisation.- You will not
be entitled to the -benefit of encashment of  leave ‘on
termination of service for any reason or on your quitting
servicae. , ! - g

S. K. ‘H/‘KRAQ'\QT’L’[ ‘7(?6

ASS-.,:,—,;') pé)"c On(‘ i

] fﬁ"er

/ ATOMIC MINERALS Byicn I (NER) §
K DEPARTNEPT'OLKJ TINEREBY \

/// Govern;y - & '

SHILLU\IG 7 3.



Maternity leave tor lady . casual [abourers-asiadmissible'ﬂté/
regular Group D employees will' be allowad. . a '

- vii) 50% of service rendered under _Tempd}ary xSfétus ‘would be
oo counted for the purpose of_retirementlbenefité' after your
regularisation. : ' : . ' S

.viii)After rendering three years® continuous ‘service after
conferment of Temporary Status, you would be treated on par
with Temporary Group D employees for- the' ' purpose of
contribution to the General Provident Fund, and would also
further be eligitle for the grant of Festival Advance/Flood -
Advance on the same conditions. as .are:. applicable to
Temporary Group D . employees, provided ~you . furnish two
sureties from Permanent Govt. Servants of ' ‘Atomic 'Minerals
Dlvision;. g - L T

fx) Until‘/gou are regularised,  .you .would be entitled to
productivity linked bonusladhdc,bonus only at the rates as
applicable to Casual Labourers. " o :

x) No benefits other than those specified

above will be
admissible to you with Temporary Status. S

¢

xi) Despite conferment of Temporary Statuys, your services may
be dispensed with by giving a notice of one month in
writing.. You can also quit service by giving a written
notice of one month. The wages for the notice pariod will
be payable only for the days on which you are engaged on
work. : ' - C o

xi{) You are required to fi}l up the enclosed biodata form and
attestation forms and forward to this office immediately.

{N. Srinivasa Rao)
Chief Administrative & Accounts Officer

To -
shFF8nSunil Mahato,

Casual Labourer. o R
Through: Regional Director T
"Mefi, AMD, Shilleng,

Copy to . ‘ v : LT A SN
1. Deputy Director (TI/(8)7(BI/(RV/(P), AMD, Hyderabad. -
2. Regional Director, NR/NER/ER/CR/NVR/SR/WR, AMD, '
New Delhi/Shillong/Caleutta/Nagpur/daipur/Bangalore/
. Baroda. A R L R
3. Deputy Controlier of Accounts, AMD, "Hyderabad..
4. APQ, Adm.I1/11/111, SRO {Adm.V}, .AMD; Hyderabad. -
o S. AAO, Pay/PF/Scale Audit/Budget, AMD, Hyderabad:
L TT~> B.. Apo/spe.-SRACRLHRLEB/NER/NR+N9ﬁ7jano, Bangate

:ngafbfﬁf&agpvft, '

S

' S‘K.CHAKRABARTylﬁ(f%
‘nﬁs Elaln Personnp\OfﬂcerI
PO iI5 MINERALS DIVISION (NER)

DEPARTMENT OF ATOMIC ENERGY |

e o ~f thrtia
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g . Government of india " f”n;if/ff‘.' D
i Department of Atomic Energy SRR

Atomic Miherals oxuxsxon

1.10 153 156 Begumpet,
. Hyderabad-500 016.

No.AMD-18/15/93-Admn. [V T oétoﬁérﬂ(_?,' 1983.

in pursuance of G.i.No.5 1015/2/90 Estt(C) dated 10.8.1993 of
Ministry of "Personnel, P.G. and Pension, ‘Govt. .of India,

. Department . of Personnel & Traxning. you have been oonferred the
© temporary status with effect from September 1. 1983 - subJect to

é - the followxng terms and condxt10n5°‘ ' RN e e

AR TEMPORARY STATUS ¢

i) Conferment of temporary status on a Casual Labourer would

not involve any change in his duties and ‘responsibilities.
The engagement will be on daily rates of pay on- need basis.
You - may be deployed anywhere within Atomic Minerals

- Division or any other constituent unit of -Department of
Atomic Energy on the basis of availability ' of work. =~ At
préesent your headquarters_uxll be Northeastern Region,

- Shillong. L '

iif The temporary status will not however be brought on to the

permanent establishment ' unless you are selected through
regule/yselectxon process for Group D posts.ﬁ o

{i{) Wages at daily rates uxth reference to the minimum of the

pay scale of Rs.750-12-870- EB-14- 9&0 1nclud:ng D.A., H.R.A.3
and C.C.A. ' : '

iv) Benefit of increments at the same rate as applicable to a

' Group D employee would be taken into account for calculating
pro-rata wages for every’ ‘one year of ‘service subject to
performance of duties for atleast 240 days (206 days in
administrative offices observing 5 days week) in the year
from the date of conferment of temporary status.

v) Leave entitlement will be on a pro-rata basis at the rate of
one day for every ten days of work. ' Casual or any other
kind of leave, except maternity leave will not be
admissible. You will also be atlowed to carry forward . the
leave at your credit on your regularisation. You will not
be entitled. to the ‘benefit of encashment of leave 'on
termination. of service for any reason Or on -your quitting °

service. , . Aykiji Qlﬁﬂ b

5ok L\%(PABART\

' As¢r ant Personrr\ﬁfﬁcer;
1 ATOMIC AINEAALS CT HON (MER)
i Oh ENERBY

SRTMENT OF A
GEP' Government of 1 lia

sH\LLDNG 783 OW |
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Qih/ Qgternity leave for lady casual labourers as admissible to
regular Group D employges will be al'!owaed.
vi?)\SO% of service rendered under Temporary Status would be

counted for the purpose of retirement benefits after your
regularisation.

.viii)After rendering three years' continuous service . after

ix)

X)

xi)

xii)

To

conferment of Temporary.Status, you would be treated on ' par
with Temporary Group D emplovees for the purpose of
contribution . to the General Provident Fund, and would also

further be eligitle for the grant of Festival . Advance/Flood
Advance on the same conditions as are applicable to

Temporary Group D employees, provided4<you.‘furpish two,
sureties from Permanent Govt. Servants of Atomic Minerals

Division.

Until you are regularised, you would ‘be entitled to
productivity linked bonus/adhoc bonus only at the rates as
applxcable to Casual Labourers. ~

No Dbenefits other than those specified aone- will  ©be
admissible to you with Temporary Status. A

Despite conferment of Temporary Status, your services may
be dispensed with by giving a notice of one month in
writing.. You can also quit service by giving a written
notice of one month. The wages for the notice period will

be payable only for the days on which you are engaged on

work. /

You are,féquired to fill up the enclosed biodata form and
attestation forms and forward to this office immediately.

'/ - .
W\/W\A/&/\_-L‘ v\f'(_—_...._-v t
{(N. Srinivasa Rao)
Chief Administrative & Accounts Officer

Shri/smpe _Bipin Kumar Singh
Casual Labourer
Through: Regional Director

KNER, AMD, Shilleng

1. Deputy Director (T)/(S)/(B}/{(RI1/(P), AMD, Hyderabad.

2. Regional Director, NR/NER/ER/CR/NUR/SR/WR, AMD,
New Delhi/Shillong/Calcuttas/Nagpur/Jjaipur/Bangalore/
Baroda, ‘

3. Deputy Controller of Accounts_ AMD, Hyderabad.

4, 'APO, Adm.1/11/111, SRO (Adm.V), AMD, Hyderabad.

5. AAQ, Pay/PF/Scale Audit/ dget, AMD, Hyderabad.

6

. APO/SPO, -BR R/ NRANNR, AND Baaga+ofe#Nagpaf/

Sl AbfoalsdS

: M%

3. K. CHAKRABARTI

i3 -ny Personrel Of ficer

—~

STCAES MINERALS DIVIION (NER)
D2 YARTMENT OF ATOMIC ENERGY

(S mirmrmrment fF India
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Governmant of india.
Department of Atomic Fnergy
A Atomzv ”;h&ﬂalQ‘le sxon'

™ | . 1-10-153~155, Begumpet,
’ - - ¢, ‘Hyderabad-500 016.
‘No.AMD-18/15/93-Admn. IV - o Oa;tober'(_?, 11993,

~

in pursuance of u.H.No.51015/2/90-Estt1C) dated 10.9,1983 of
Ministry of Personnel, P.G. and. Pension, Govt. of India,
Department of Personnel & Training; you have been conferred the
temporary status with effect from Saptamber 1, 1893 subject to
the following terms and conditions: ~ AR '

TEMPORARY STATUS:

i) Conferment of temporary status on a Casual Labourer would
not involve any change in his duties and -responsibilities.
The engagement will be on’ daily rates of pay on need basis.
You may be deployed ‘anywhere thh:n Atomic Minerals

Division or any othes constltuent unit of Department of
Atomic Energy on the basis of avaxlabxlxty " of work. At
present your headquarters will be. Northeastern Region,
Shillong. ' ’ ‘

ii1) The .temporary status wilil no! however be brought on to the
permanent establishment uniess you are selected through
regular selection process for Group-D posts.

iil) Vages at daily rates with reference to the minimum of the
: pay scale of Rs.750- 1&‘870 EB-14-3840 includxng D.A., H.R.A.,
and C.C.A. ‘ '

iv)" Benefit of 1increments at the same rate as applicable to a
Group D employee would be taken into account for caleculating
pro~rata wages for every one year of service subject to
performance of duties for atleast 240 days (206 days in
administrative offices observing 5 days week) in the year
from the date of conferment of temporary status.

) Leave entitlement will be on .a pro-rata basis at the rate of
one day for every ten days of work. Casual or any other
kind of leave, except maternity leave will net be
admissible. You will aiso be allowed to carry. forward the
leave at your credit on your regularisation. You will not
be entitled to the ‘benefit of encashment of leave on
termination of service for any reason or 'on, your quitting

service. ., ‘ : éHzEfi;mewkzl .
3 8.k cHakragaT Al 76

Assistant Pprqonr"“fzrer

1 S ATOMIC MINERALS &/ j0s 1 (NER)
DEPARTM&J.OFﬂIL.f.EJF“GY
Boverninent of 11

SHILLONG-785 C
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vi/ Maternity lsave for lady casual labourers as, admissible to'%?/,
%b@ular Group D employees will be allowed.. -

vii N 50% of service rendered under Temporary Status  would be
counted for the purpose‘of retirement benefits after your®
regularisation. - . :

, ¥

viii)After rendering three ,years" continuous service after
conferment of Temporary Status, you would be treated on par’
with Temporary Group D employees for the purpose of
contribution to the General Provident Fund, and would also
further be eligible for. the grant- of Festival Advance/Flood
Advance on  the same conditions as are 'applicable to
Temporary Group D employesas,: provided you: furnish two
sureties from Permanent Govt. Servants of Atomic Minerals
Division. ' o - :

ix) Until you are regularised.'ﬁyou wodld be«*entitled to
productivity -1inked bonus/adhoc,bpngg'pnly'aﬁxtbe rates as
applicable to Casual Labourers..:. . ' _ e

<) No benefits other than those specified . above, will be
admissible to you with Temporary Status.. en o

xi) Despite conferment of TempOrafy-Statds,‘yOUr ~services may
be . dispensed  with by giving a notice - of onhe month in
writing.. You can also quit service by giving a written
notice of one month. The wages for~the;notice‘period will
be payable only for the days on uhiqh you are . engaged on
work. - ' S e S

xii) You are required to £i1l up. the encloééd bibdata‘ fo}m and
attostation forms and forward to this office immediately.

« * L _ :
~ (N, Srinivasa Rao) ‘
Chief Administrative & Accounts Officer

To

ShriA8mt. _ Joseph NMurem
Casual Labourer '
Through: Regional Director

HER, AMD, Shillm

Copy to ‘ : e ‘ _
1. Deputy Director (T)7(S)7{B}/(R)7(P), AMD, Hyderabad.
2. Regional Director, NR/NER/ER/CR/NNR/SR/UR. AMD;
New Delhi/Shillong/Calcutta/Nagpur/Jaipur/Bangalore/~
Baroda. o o S
3. Deputy Controller of Accounts, AMD, Hyderabad.’
4. APO, Adm.1/11/111, SRO (Adm.V), AMD, Hyderabad.
5. AAO, Pay/PF/Scale Audit/Budgset, ANMD, Hyderabad.
———< 6., APO/SPOH SRACRAMARAER/NER/NRTHER, AMD, Bengztorerhagpusd

// | /@U@Li~/(}“~t:' !
L ’ .
' ‘ S. K. CHAKRABAnﬂﬁ L’/c,év
' T gein ANk personr.el Officer
"fiowucﬁMNERAL5[mvru0N(NER)

CEPARTMENT OF ATOMIC ENERGY

Govémunentoflndm
— 211 & r\|\|(j_'7gg D’V‘
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- Governmant of {ndis S :
Departmeint of Aldmic Energy I L §E>
Atomic Minerals Division’' =~ . .

"1;10-153-156, Begumpet,
Hyderabad-500 016.

. No.AMD-19/16/93-Admn. IV~ L -pc'tqbe'rL\;. 1993.

_ in pursuance of G.i1.M0.5101672/980-Estt(C) dated. 10.9.1993 of
Ministry of Pesrsonnel, P.G. and Pension, ‘Govt., ‘of India,
Department of Personnel u Training, you have been conferred the
temporary status with effect from September /1, 1893  subject to
the following terms and conditions: - L '

TEMPORARY STATUS! B
) Conferment of temporary status on a-Casual Labourer would
not involve any change”in'hiévdutjes;and ;equnsjbilities.“,
The engagement will be on’'daily rates of pay on need basis.
You may be deployed anywhere' within ‘Atomic  Minerals’
. Division or any other 60n9tit09n{”unit of - Department of
: Atomic Energy on thg'basis_of'ayailability-'of' work. At
present your headquarters will be ~Northeastern Region, .
" Shillong. ' S ‘ -

ii) The temporary status will not however be brought on to the
permanent establishment unless you are selaected through
regular selection process for Group-D posts.

{ii{) Wages at daily rates with refereﬁce to the minimum of the
' pay scale of Rs.?50-12~870—€8-1&—940 including D.A., H.R.A.,
and C-C.Ao ' ' :

fv) Benafit - of increments at the same rate as applicable to a
Group D employee would be taken into account for calculating
pro-rata wages for every one year of . service -subject to
performance of duties for atleast 240 days (206 days in
administrative offices observing 5 days week) in the year
from the date of conferment of temporary status. '

v) Leave entitlement will be on a pro-rata basis at the rate of
one day for every ten days of work. Casual or any other
kind - of leave, except maternity leave will not  be
admissible. You will also be allowed to carry forward _the

leave at your credit on yoUr regularisation. You will not
be entitled to the -henefit of encashment of leave on
termination of service for any reason or on your quitting °
service. , . : D :

/mtbbuszdX’ I
S. K. CHAKRABART] 7 l99¢
Assistant Persannel Dfficer
ATOMIC "1ERALS 08 /4 1ON (NER)
DEPARTN T OF AT - €415~ GY
Gov- rnaee o )i
SHILLUNG- /33 C i
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/i) Maternity leave for lady casual iabourers a admiSSible to
“*regular Group D employeas will. be alloued. ' o
G%g}) 50% of service rendered under' Temporary Status " . would be

counted for the purpose of retxrement benefxta after your
regularxaatxon. : o '

viii{)After rendering - three years' continuous service - after
conferment of Temporary Status, you would be treated on par
with Temporary Group D employees for the purpose of
contribution to the General Provident Fund,.and would also
further .bg eligible for the grant of Festival Advance/Flood
Advance J/on the same conditions  as "are - applicable to
Temporary Group D " employees, provided you furnish two
sureties from Permanent Govt. - Servants of Atomic Minerals
Division. : B

ix) Until you are regularised, you would be. entitled to
‘ productivity ‘linked bonus/adhoc bonus only at the rates as
applicable to Casual Labourers.' .

x) No benefits other than those specxfied above. will ©be
admissible to you thh Temporary Status. ° :

xi) Despite conferment of Tenporary Status, your services  may
be dispensed with by giving a notice of one month in
‘writing.. You «can also quit service by giving a written
notice of one month. The wages for the notice period will

be payable only for the days on which you are engaged on
work. ‘

- xii) You are required to fill up the enclosed b{ddata form and
attestation forms and forward to this office immediately.

-
¢

,,,._M/-r{__——v
{(N. Srinivasa. Rao)
Chief Admxn;stratxve &. Accounts Officer"

To
Shri/fux. Pe:imal Dutta

Casual Labourer ' 7  " BRI S
Through: Regional Director ' -

RER, AMD, Shilleag

Copy to , : ' '
1. Deputy Director (T)/(S}/(BI/(R)I/ (P}, ~ AMD, Hyderabad.
! 2. Regional Director, NR/NER/EP/bR/NUR/SR/UR. AMD,
New Delhx/thllong/CaIcutta/Nagpur/Jaxpur/Bangalore/
Baroda.
3. Daputy Controlier of Accounts, AﬁD.'Hyderabad.
4, 'APO, Adm.1/11/111, SRG (Adm. V), AMD, Hyderabad.
5. AAO, Pay/PF/QCale Audit/BudgeL, AMD, Hyderabad.
——© 6. APQ/&P8; SRACRAWRIAER/NER/NR NUR, AHD Baﬂgﬁ+e¢

St //“’; A '-{(f

&,

K. CHAKRABART\ .
: - i3 ANt Personriel’ Offlcer'
/lOWBFﬂWERALSDHMlDN(NE?
! DEPARTMENT OF ATOMIO ENERG
E | ‘ Governrnenroflndm
b ' ’ SHILLONG- 793 OM
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The Regional Director,'v : LAY
Atomic Minerals Division,FER, . ..~ °¢

e ety it e e s DU e e i

(Through Proper Channel)

Sub:~ Request for-extensicn Ofidbininngimeﬁﬁf i
upto 10.02.1996 on tranafer to AMD, Hyderabad

- A

A8 per the' letter No. AMD-19/15/93-Adn.IV(Vol.IT1) dated -

20.12,1995 from C. A, & A.0., AMD, Hyderabad I have been transferred

to AMD, CII Group, Hyderabeaad anafaakediﬁérpppot'ét,ayﬁernbad
before 22.01.1996, 'As Hyderadad 1s very'far fron:Shillong and

1t 1o very difficult to get Railway tickets for the above date,
The transfer order was receiyeﬁ_by-se gq;JQ£0151996.' So I kindly

‘requesting you to grant exténsioh-of:Joﬁning timélgpto'!0}02.1996°

( .. .. Yours faithfully,

" ‘Pf:(iﬁ.¢L&2r-‘:
1 (Gopal rail) -

. Caaual’L&bOuger(T.S.)

- officer

e ‘ SR . g. K.
o . 3 S nr.P‘.\ \ X I ]
QL"'~'cML _ S g ‘ ; Assisiant Perso SION (NEm

e MINERALS DIVE




~ The RegionaL Director, .
¢ . Atomic Hinexals Divisien,WER,
s Shillong-793 Uli :

{ Through Propﬂr Channnl)

qub:- xeauest for extensicn of Joininr ”ime .
unto 10.02,1986 on trﬂanor to M"D,L Hgderabad- . L

L R . T

Ap per the letter Ho. AHD-iB/iS/Q}-Adu.IY(Vol III) dated
20.12.1995 from Co Ao & A.04," AHD. Vyuerabad 1 thave ‘becn transferred
t¢ /¥D, CII Croup, Hyderabad and- apked. tozyrrot at Hydcrn*ad
hafore 22.01.1656. As ngaerabad in very far from °hillone end -
1% 40 very difficult to get nnsl-uy {1cxeto fox. the ab0ve date. T —
The trensfer order wac recceived 197 re’ rﬁ 16, CY 1996., % .Y kindly
requesting yon to grant extenwicn.o chrlns time npto “7.02 1996.

'“TYoura fuithfully,

) S ) aE \J( 6;\ ',Wvl:"u.

( mean T )
' ("“"ﬁ 1 ‘;"I\Pxn‘ T.0

5. K. CHAKRABART! AR
. Asslstanc Persohnel Dfficer
AT OVHC \/‘INERALS D‘VI ~ON (NFQ)
DEOAHTMENT oF ATOMlC ENERGY
‘- (overnment of-In‘ia :
SH|LLONG 79u Dh

O



o Amww/vz v (¢ >

d?» »ohillong
b Dt. 10.01.1996

3.
Q%‘ n . . ' . .
To, ~ R
Chief \dminiqtrntivc & . o L
Accounty Gfficer A
~tomic Hinernls Division - - x
AFD Complex, Begumpet
Hydernbnd - 500 016 e BRI LN
| THROUGH FROFSR CHANNEL ~"..
Sir, _ : :
Received today the order int1m1 ing me to report to Asst. TN
- Fersounel Officer, Adminietrﬂtion-VI A¥D, hydernbﬁd by 22 01.96. I
wish to sny that I willingly °gree to ‘this trﬂnefer .
I humbly request you to poéuponé ﬁJ'répofting"date from-22.01.96
to 10.02.96 as it is very difficult to pet rq*lw*y Ticket from he“e 80
goon., Sir, 1 have to proceed to Guwoahatd for mJ tickets ~nd.I trying
my best to book my ticfets so. as to. re~ch on or before 10/02/96.
£flense congsider the case end dq uLe need ful in’ this,matter.
Thnking you,
'”Ycurélsincere;y, )
RD iy | R , 541'
1 Pl e SR (aunil Kum~r lahato)
M'}"‘-'L- fo«\ww.wkn—, ' ) . ' ‘ : C“su."ll qur urer on _Lcmn..
’ S C - erory Status.
o ul'l“— o ~ b/nzi/Shillong.

A dgdﬂsé : o (/ _‘ ;i{;;'«'_ﬁ'éggéﬁgﬁégéz ‘[
J/

CHAVRABART?/ 4 [ ‘76
“PCP,UWL Personr.el Officer
ATOMIS MINERALS DIVITION (NER)
DEPARTMENT OF ATCNC ENERGY
(Sovernment of In iia
SHILLONG-783 O ]



To -

- The Regionsl Director, o T T
Atomic Minernls Diviaion.HER,'v T
Shillonz-79% 011, '.\.”.- R
( Through Proper Channel)

| Sub:e Request for extvnnion of Joininr Timo
upto 10.02.199¢ on trﬂnafor to APD nyﬁerabad

1y,

As per the letter Fo, AHD-19/15/93-Ada IY(Vol III) daced
20.12,1995 from C, A, & 4 Cuy hux Pyderabad I have baen traneferred q
- to AMB, CII Group, Hyderabtad and. aaked torppvot at. H&derpbad ‘
o before 22,01.1996. s nydarabad is very fur from Shillong and
. 1t 18 very difficult to get Railway tickete ‘for the above date,
: "~ The transfer order was rece*vnd by ma on 10,01, 1996 So I kindly
‘requesting you to grant extenaion of Joining time upto 10.02 1996,

Ycure faithful]y,

'-../( \|h _ . o .' o '."1'¢~n',.,l"‘j,},.,1 TIlJ‘t.’i)
& ‘*0\" . : ' . f"‘ o ‘) '} ] "hou\n . T. S. -

L "s K. CHAKRABART 4/%(?4-
| o |. Officer .
S 5 Scts -ant Persont.e
[ o wo‘\, 10 MINERALS DIVISION. (1:&(;/) |
B "D ”JARTMCNT OF ATOMIC ENERGY
| (:overnmenc of n’ :a |
SHILLONG 79° oM ‘

A
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‘Government of India
Oepartment of Atomic Energy

: P e
Atomic Minerals Division _ P

AMD Complex,
Begumpet, - '
Hyderabad-16 *

No.AND~19/1S/93fﬁdm.IV (Vol.111) February 09, 1996
In pursuance of this office letter of even number .

datad 20/12/1935, the following 6asual_labourer§ (Temp.Status)

have reported for duty at CII Group on transfer from N.E.R.,

Shillong on tho dste mentioned below and have heen posted to

work at Camp: K.K. Thandas |

-

— s e+ oot e

Date - of Place of

Si. N ame H
¢ No. joining .~ work . : Ars.
S/shri
T+ Joseph Murmu : 09.02.96 {FN) <.K.Thanda Hyder abad

2. Bipin Kumar Singh = 09,02.96 {(FN) K.K.Thanda - Hyderabad
3. Sunil Kr. Mahato ' 09.02.96 (FN) K.K.Thanda Hyderabad
4+ QGopal Rei * | 09,02.96 (FN) K.K.Thanda Hyderabad
S« Parimsl Dutta 09.02.96 (FN) K.K. Thanda Hyderabad

/

VAR j’ - “}LIJL13L4;€%7£;“ﬂT —

(K.K.K. SINGH) '%7%s54
Assistant Personnql Officer

.‘\

Distributinqa

1. Deputy Director (8/3), AM, Hyderabad,
2. Regional Director, NER, AMD, Shillong,
3. Head, CII Group, AMD, Hyderabad.

4. Incharge, PMSG, AM, Hyderabad/Incharge; Drilling Group, AM5

S. Dy. Controller of Accounts, AMD, Hyderabad. '
6. Dy. Chier Secutity Officer, .AM, Hyderabad,
7. Administrative Officer~-II1, AMd, Hydorabad,

8. Cogrdinator, K.K. Thands Camp, PO leddavoora,
\/g//Né%gonda District
7. APQ, Admin,%7717/ﬁ&0, Hyderabad,

10, AAD (Bills), A, Hyderabad.

. d [ - /("C‘ ( a
Rsct ' /&_,“"E_’V(i_::.‘:?’ — -
iy : (K.K.K. SINGH) /572/5
Ty ﬁabb@#} Assistant Personnel Officer
-: . /————‘ o .
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GUWAHATT BENCH

N

%g
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL §é>

0.A. No. 11/96

North Eastern Region Atomic
Minerals Workers Union & Ors,

. ~versus- /f\

Union of India & Ors.

-And-

Erixx
In the matter o£ :

Rejoinder submitted by the
applicénts.

The above named applicants
MOST HUMBLE AND RESPECTFULLY state as under :

1. That the applicant deny the corfectnesslof the
statement made in paragraphs 2,3,4,5,6 and 7 with
reference to the brief history of the case and further
beg to state that all casual workers i.e. member of
the association of the Atomatic Minerals WQrkersv
Union are represented with regular nature of job ‘V/—
which is admitted by the res?ondents in their official
correppondences and now they cannot make any departure

to frustrate the legitimate demand of the applicants

for regularisation of their services and also against -~

their grievances against irregular and illegal transfer



Y .

Of casual workers ffom the office of the Regional
Director, AMD, Shilleng to Hyderabad. Therefore the
statement of the respondents that the casual labourers
are recruited for assisting the regular staff as and
when wequiréd basis is categorically denied. The 5
members of thé aforesaid aséociation were transferred
from the office of the Regional Director AMD, Shillong
to the AMD at Hyderabad with an ulterior motive to
harass the members of the aforesaid association although
works are available ;n.the NER Atomic Minerals Division.
However they were transferred eventizkgng/DA and the
respondénts are duty bound to pay the fravelling allowanceé

and Dearness Allowancegyhen the five members of the

" Association are transferred to Hyderabad on public

interest.

The applicants fu£ther categorically deny the
statemént made in paragraph IV of the written statement
that the activities of Atomic Minerals Division have
been reduced very substantially as one of the project
Domiasiat . has be@n clésed but in fact all maéhineries
and equipments are still in the project site and Domiasiat
and thelcasual workers posted in the Domiasiat’are
working in the site. Be it further stéted that it is
again now decided by the Headqﬁarter, Hyderabad that the
Domiasiat project for which the five members of the
Association were transferred to Hyderabad is now going

to be re-opened very shortly.

Contd..P/3



Moreover although the Domiasiat project was
clbsed another project namely Kulang Timang (New Froject)
has sfarted functioning. Therefore the statement made
by the respondeénts in the written statement is misleading
and deliberate. Therefore the five members who have sought
to be declared surplus in fact they are not surplus
rather now more work is available in the NER due to
openingvof-Neﬁ Project like Kuling and Tinang. Ip this
connection it may further be stated that Shri Gopal Rai
who is president of the North Eastefn Regional Atomic

Mineral Worker's Union is also transferred xn tkz only

Mf\,%—l_x.e

. because the aforesaid Union has , = the authorities

for.regularisation of the services of the casual workers
who are members of the aforesaid Association and it is

an attempt made by the respondent to frustrate the legitimat
demand of the association by trénsferring the office

bearers of the Union in other region, -

The applicantgsfurther begs to state thét'the
statement made in paragraph 5,6,7 are not corret and
further begf to state that the transfer is made not in
public interest as because workj are Qery much available
in the North Eastern Region but five members of the
Association were transferred to Hyderabad, headquarters,
with an ulterior motive even the authorities before
tfansferring the members of the association at Hyderabad
did not finalise their seniority position and also dig
not indicate-what would be‘the position and st<tus in the

new office at Hyderabhad and even they were not paid TA/DA
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for joining in the new place of posting. Therefore the

- regularisation of the 5 members who have been transferred

to Hyderabad has now become very uncertain as their
seniority and other service condition before their posting
at Hyderabad has notégfen finalised and it is also not
finalised what wouldntheir status in the new office at
Hyderabad whether they will be treated senior or junior
to the othegjéggiers who are already posted in the new
project at K.K.Thanda at Andhra Pradesh. If there was
genuing shortage of works under the pxmjimzx office of
thé Regional Director, NER in that event there werld not
have been any grievance for the applicant for joining in
the new project at Andhra Prddesh but when works are
available and two new progects has alyeady been started
fun&tioning namely Kulung and Tihang Projects therefoee
transfer and posting of the 5 members to K.K,Thanda
Project inAndhra Pradesh is malafide and arbitrary and
especially when the Damia?gigject has decided to reopen
therefore the 5 members of the Association are liable to
be posted back in the office of the'Regional Director,
AMD, Shillong. So that they may continue to enjoy their

seniority position and status as casual worker under the

Regional Director,aMD, Shillong.

2. That with regard to the statement made in
paragraphs&x® 3,5 and 7 of the written statement are
categorically denied by the applicants>and further beg
to stated that the mere statement of the respondents thaf

their seniority position is not affected due to posting at
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K.K,Thands Project in Andhra Pradesh cannot be taken

for granted and the authorities require to make declaration
protecting‘fhé rights and interests_and_also seniority
position of the 5 mémbers who were transferred and posted
at K.K.ThandiProject at Hyderabad. The aforesaid Associa- -
tion is registered under the Trade Union Act and affliatéq'
to Regional Coordination Committee therefore it cannot be
said self styled Assooiation or Union. Moreover the

aforesaid Union has submitted all the relevant papers

before the Regional Director, AMD, Shillong long back

" since 1992 for recognition but the authorities even did

not feel like to hake any communication as regard the
recognition of the Association. Therefore the Association
cannot be held responsible if the same 1is not recognised
by the authorities due to the wilful negligence of the
respondénts. Normally the casual worker are begng recruitéd
on the basis 6f local requirement however casual workers
may also be transferred only in the public interest if
the works are not available in the projects where they
were initially recruited. But in the instant case although
works are available and two new projects have started
functionmmg in the North Eastern ‘Region, although one
RO & Llck™
project namely Damiacia was closed for a very short period

and again the authorities of the department have decided to

.reopen the-Damiacia¥Project therefore the transfer of the '

5 members of the aforesaid Association ggg’not in public
interest to K.K.Thanda Project at Arunaohal Pradesh. Therefor
the Hon'ble Tribunal be pleased to direct the authorities

to bring'back the 5 members of fhe Association who are

pPosted at K.K. Thanda Project at Arunachal Pradesh on trans-

fer from AMD, Shlllong. In this connection it may also be
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stated that the casual workers are very low paid Group

'D' employees and therefore it is very difficult on the

-part of the casual workéérs to maintain double establishments

PEEN

one at Andhza Pradesh'and.anothet at North Eastern Region
even the attitude of the respondents is so harsh that
they even did not grant TA/DA for joining at the new

project namely at K.K,Thanda ProjectZ¥ at Andhra Pradesh.

3. | That‘with-regard to statement made in paragraphs 8,9
10,and 11 of the written statement the éppiicants deny

the correctness of the same and further beg to state that

as the transfer is made when sufficient works are available

-

under the Regional Director, AMD, the opinion of the respon-

1dents as stated in paragraphs 9,10 of the written statement

téAaccommodate the surplus casual labourer to help them

'on humanltarian ground were transferred cannot be agreed

e to because’ nearly 40% of the pay of appllcant has been

reduced immediately after filing of the Original Application
before this Hon'ble Triﬁunal to the members of the Associa-
tion although it is very categorically stated in various
official correspondentes that the casual workers who are
members of the Association are recruited for regular nature
of job and now the same respondents on the pleaﬂfiﬁancial

crunch reduced the pay of the members of the Association

to the extent of 40% and the extension for joingng time

granted by the authorities for joining at the new place

of posting i.e. the project at Andhra Pradesh was absblutely

necessary and justified as they were not granted even TA/DA

for joining in the-new.project in K.K.Thanda Project at

Andhrainadésh in the public interest so the kindness or

humanitarian consideration shown on written statement cannot

be egreed with,
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4. . That whe applicants deny the corregtness of
the statementé made in paragraphs 13,14,16,17,18.1,
18,2, 18.3, 18.4, 18.5, 18.7 and 18.8 and further beg
to state that the traqsfers were made with an ulterior
motivévénd forced the Union to file the Original
Application before this Hon'ble Tribunal for ends of
Jjustice and the applicants/members of the Asso;iation
who are transferred to K,K.Thanda Frojcet are entitled
to TA/DA. It is further reiterated that the applicants
are entitled to TA/DA for joining on transfer to K.K.
Thanda Project.'The statement made in paragraph 18.1 and
18.2vis“misleading that the association is in full
'agreement with regard to the statement that if there
is exigencies of work even the casual worker are also
liable to be transferred anywhere in India but in the
instaﬂt casg,sufficient works are available due to
opening of ﬁﬁlung and Tikang project therefore their
transfers to Andhra Pradesh is not in public interest

but'only with an ulterior motive to harass the épplicants.

5. That with regard to the statement.made in
paragraphs 19,20,21,22,23,24,25,26,27,28,29,31, and 32
of the written statement are categoriéally denied

by the applicants and further beg to state that when
sufficient W6rks are availabée in the NER under the
Regional Director, AMD;.Shiliong pafticularly in the
cirdumstances when two new projects namely Kuluhg and
‘Tinang has not been opened and when the authorities

have further decided to reopen the Damiaciat Project



| _
Particularly under the circumstances the casual
workers who are recruited on the basis of local
recruitment liable to be pmEktml@ repatriated in the

office of the Regional Director, AMD, Shillong and

ﬁnder circumstances the Applicatfon is deserves to

be allowed with costs..
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I, Shri Nandan Shah, son of late Tara Shah

~ resident of Nongmynsong, Shlllong. General Secretary

of:the Mineral Works Union, applicant in this O.A;
11/96 and am duly authorised by all fhe members of the
Assoc:Lation to verify this rejoinder to the aforesaid
O+A. and declare that the statements made in this

r_ejoinder are true to my knowledge and belief,

I sign this verification on this the /2 7.

day of Septe-be1996,

 Nedan st

tseneral Secrerary

(5r§mmmlonalﬂtom '
Minerals Workers Union,
(Regd. No. 79)
Nonaomvnsong, “Shiilonge 7930

SIGNATURE
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GUJAHATI BENCH
GUWAHATI.

Drigihal Appiication No. \l./j9 ¢

. « . .
‘ C Ko
. . Snl‘::‘o . .'\'0. ?a‘:}o . e o !ox‘ .O‘F% . . AppliCaﬂt

- US -

o

Union of India & Ors. - Ve e Respondents

\

I have entered appearance in the above case on behalf
oF the Unlon of India and: RespondentSMNo, « « o + & & o &

lon this . \L‘\ th day of _t)\'*-"\j e « +» oOf '1997

| jﬁ . | | ( GOLAP SARMA )
vy ' Addl.Central Govt.Stan-ding Counsel

Central Admlnlstratlvo Trlbunal
Guwahati Bench.



